2013 @1 fRdys ¥. 37
AT R e f[das2013
(St TereTe faurer wam & qurnfa R Smdem)
I R AT 3% faAsead! &wfdga &t & A
SR STl Tl 3R AsieT & T Feaafedd ddr Hea’
TP & IT AT S 390 Gdeag TUMT e 3R 3T
THAeoT o 3R W e & for Rt aRIsanRt qur
AT A fasmifed aar & e & fow wiffeor $r wamEr iR
389 Fefd A 13U e g [agTh|
I 3SR faReTTG 3R ISt Y 3R 38 foeheadt &t
FiAd &7 F foiad 3R 3meg gid ST W & 3R 30 a1 & 91ied
HIERTAAT HGHH 1 T WY & fob W &¥51 1 3o qsfel 1 &9 ¢
fear o 3R oo &l & PR Gegaleyd 3R dcR fawm &
T AT s 398 THea TUMT e JUT 3ol GIaefor
T F for ood T adaa & 30e WeERT QT Tae
TR 3R 3T oo HR3Te fRFRaRt & ik wriRfe
g U 0 WIfeuT ST TG T T 3R I8 39sey o fohar S
fr T witemor o ar Rl 3 OISR & AETH ¥ 3R
9 & e & Tafd T [ IRIAST 3R ThH s 3R
3oTehT fAsUlesT et A @A g Eh dlfeh 3MWETAT  20285€dT o AT
3O qRUId $r A & fow iy S Avyadh wor ofr afFafaa
gl 3o Aokl T Sraear & fou e Jweils giaumn |
AR G 3R 3T AT T A% T § TaedT g1 Fh
AR Tg o IHFd FEeE § Hefd AHc & fov 3usetr
T ;

$RA IURST & AFed a¥ H eI T AUFAUST
Arafaf@a 3@ s & 3
AT 1
URiFH®
1. @il &, AR 3R 9RFs.- (1) 5@ fRfEs
FT AT 3R e wiftawor srfafawe, 2013 &1
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(2) 3HHT AR ST Jsial 817 IR |

(3) ¥E 8 3ITEA, 2013 & IR H Wed §IT FAIM
ST |

2. gRHNIC.- 5§ I dceT & 3=gUT 397 o &, 39
AT -

(1) "9 & sea PN, d-fy, -, gra-3e3qm,
3CTeT-he, TAICHNTT, Y-Folelel U $fH T GiLrRlel AT M
A & T A SWE 3yal #A H1 @ FS T 3G
AIFATIT & S 39 W Yl & I7 3T F¥E JATSTal T el
gY, YT Ase “Pi¥eh” T ACTAR Y oaNTdT ST,

(2) “3A {oe” @ 3eggan 1 A Rfafdse e, 7Rt
3R arrat fr FAERT F F 87 3T & T WER GHI-THY
W e A gHRd NI @RI, 38 g # uE
sfergeen & fafafdse foel & & Sisax a1 387 4 gea
NI FX Fhell; IR dqRed UaRd &7 IR Jsfel
gIa,;

(3) “gE-GAUW” & Hsh, Iel, FAR & PIg I AL,
TTAIT, I, Tl T, I, MAG-TAG & T, Wolda &
HAere, S, A Tur faegd ver, iR S & &S Aid, e
I  SIGEAT, HA-dged, ofd-h, HA-GBS, Tldolfeldh
f#AoT SR 3R T 3T 3UNAAT, Jart Td giawumd A §
ST 30 fAfATd & e & OT To9 WER TIffaHor &
WHT @, ToUT H A ganT, gE-giaer gar fafAidse
;

(4) ‘oo F RT3 & A Afod AR A
gTfreoT TRV §;

(5) “Had-HHE” H Hael & GAGH-HEH, HaA F
TAeAcAs IRadel a1 398 IRader 3R #gar & A0 &
e # gy & O ¥ 3w g gfEafea €

(6) “fFrE” ¥, FHF UEROIE I Hal Aied, HH
(et 7, s o1 37 A5 oo & 3refiaT aifF wfeafad )




3

H, 30 W I 3TF A A S dlel His Y saT Ak,
SoeIayl, Telel AT 3T HishaW AT Thell $aed a1 oA &
39T & g dlicash IRace el AR Rl off a1 gefderd
IR eI, AR U aur Y, 3eT-HN, Gat @
T, o o, 390 A, FFbe Uleld, IR e, T
Uoleddd, HAET 9rald 3R 3T 'O & fhampema 31fd0d §; 3R
“TaehTe AT & ACTER HY oaTr ST,

(7) “fopra 37 & oRT 29 Fr 3T-4URT (1) & 3N 59
T H OIfa &7 AT § TEH ThAl, IRASAST ganT ar
=ayr, fRdr ggfRd et & iR fawm & fehar Swer
gEATAdT 8;

(8) “THR” & STEATA T dhl TSR AFAYT g;

(9) “dfA” # A F 3o BrIG, N AT § Hered
TEQU T S W TURN 9 A S g8 aEqU HiFAf §

(10) “TUET ISR & TRl AT g ATAUT

g

(11) “TRUfeR & JEAT  FIRUferRr  JfafaTH,
2009 (2009 @ fAAIA H.18) & IhA 3R o #
T seRTferer AR §;
(12) “3fMN” F el 31T &-
(F) T@H HYAT HIS Ifadd SN, HieyEd AT
faatera wfder & e, fdr sae ar o &
T @ R Teed T I@T 8 AT T Fle
I gy gl ar
(@) Fg o afed St FrEl offF a1 Hae & T
F W fRET AT Hae AT A @ AT IES
fRdY T HT HQW HYHNT A & faw
TFAAT FT TG I H G g, 3R
(a1) TRET $1aeT AT oA T TohTrAT-HeFd rfeream;
(13) “T@H” & eddd oar afda ar § S fear
Jfcgea o1 fAaféa Ifder & oy, o 39a @ & fov
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Jrar fandll 3T afdd & faw ar fedr enffie srear g d@ear
& foT e 3fFed], g, @eH, Yeeyusd JUar RAaR & &
A Y s1aeT AT fA T THIAT AT AT UIod X @ & AT WIed
Tl FT §HheER g,

(14) “9ggd” ¥ oA 9adr o 3ifafaas, 1994
(1994 &1 3fEfETs €.13) & 3tfa 3R J9a & Taiftg
P gaIg AT §;

(15) “disEer & 58 JAAAIA & 3eld AR & =l
3AT IR Y &g FASH I g AR T Asfelm AT el
T drsier 3ifda & AR AfPeafdd w8 A= 1 dedar
Y SIRT SR,

(16) “R_ta” ¥ zu 3w & nfla [gAT g@Ern
fafga fAva &

(17) “3es Al & T s off gdieter afFafed §
ST AT SToIaT & Ry gt a1 vaer 3R 5@ 3ffags & refe
forell AT, aRASTT 3ruar &he A IRfEd a1 AR i
&Y 31987 3rUar R 3T yAeA & fow 3yl §;

(18) “Rfaws & su fofaww & el wReoT garT
g = AT At g

(19) “faga” & @ FUfawr & fld @SR gann
ST a3 e T g

(20) “3fREOT ¥ 3T AT F IgGAT & ;AT
aifed 3rfeRoT Y §;

(21) “ST” & 3 @UsT H ¥ His @Us AfAUT § SateT
3R {9 & 57 IRFTE & 3nfia R[ea & gaee & T
fenfora foear o=,

(22) 3 ereat AR fFcafFaar @1, S sa JRETT
A gt o @ § e oied sud aRenfa =@ fear aram
g, T8 3 TR SRET S 3l TS IR JUR S
safage, 1959 (1959 &1 FfRfFwa @ 35) 3R o
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TIRdTfereeT 3rfafaTa, 2009 (2009 &1 fafagsd @.18) & far
I

AT 2
WIfHoT Y TATYT 3R T
3. 3o fawrw wfgeRor & TYUET- (1) T6T TWER
s fOfTd & URFEH & geEd JURET g TodT A
FRgEeT gann, 38 IfUfEE & sl & v e e
T TYOAT FHEN S HIR [aFrE wifesor sgadem (e
ST 3T TRAE “UTFIROT el I §)|
(2) 3%Fa wifteReT gafed s 8 v Rerfag @err gem
S emead 3caRIfgsR gred gl 3R S| ardAea fg gl
IR 59 5@ 3AfFTH & 3useul & el F9e gur TSR
gl YR & Fufcaddl &1 3olel, URUT UG <¥Tel adel 30T
dfger aet Fr afFa grlt 3R 39 Ferfaa a5 & g8 ag o
Hha AT 3T% TATg I oATAT ST Hehall|
(3) TS ArROT @us AfAfag#d, 1955 (1955 &
yRfAEA F 8) A IYNRHNT ug ‘T 9RsR” &
3UTedeTd TASHRY A TATAT TSR THST SR
4. FAT AF N i WA~ (1) wTfoeor J
frafaf@a aee g, 3raTa-
(i) 37eTeT, St AT WHR @RI fgerd fohar S,
(i) 3SR TP YFd, HTAT S IUTETET g9,
(iii) emraA ¥fE, FRT e (A 3R 3maaa
famen); ar 3ger gfafafr St 39 T & S &
& &1 T @
TOSAFIO-: 39 WUs & Yol & fov fdcafea "aRa @
fomT &1 o e @i YT § 3R sad S wfaRed
ACY dfg 3R yHqE dfEa 59 g8 39 famr s gy 8,
giEAfed gl
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(iv) 39 HEE 3gead, TS HEE &S, SR
BrTAR {57eT);
(v) IR ATT ARIAT, S TEELF  HAGTR
fyaTmeT, 9T,
(vi) HR HEY NG, AEslfeeh FATOT e,
3SR,
(vii) TSem Feraex, 379K
(viii) HET gaY A, 3R faegd faavor e
fafdes, 3eeR;
(ix) FETIR/IATR, AR T, 3H9R;
(x) 3TETEI/IATHF, TR IRVE, [HAANG (3STA);
(xi) ETLT/ORATHR HIRTITeIhT SIS, TohT (3STHN);
(xii) oo 9q@, 5o aRvg, 3Hee;
(xili) 39 IR AT, 3SR
(xiv) I ¥ 3% IR-TERT 68, A 7T THR
CaRT ATHAAERIT fohd SieT; 3R
(xv) @fEa, IR A oif¥eor St deEg-afag
I
(2) 3u-arT (1) # ffcse deear & faReqd, T=g
WHR, A a8 3T a7y Ot el Fegarlt N5 & 3regar &
8 IITEIeoT 1 TeTT fAgeFd T Tehall|
(3) wifraor &1 37egeT, Wifewor $r IR F FAET
fohaTehaal &7 gIaeToT e 3R 39 W EFer @ iR o
gfFadl & wAET R T Facdi F Uleld HGM AT 3H
FRATA & 3N 3R Ueed FA ¥ g IR T e
AfdFecrdl I TN AR UCH 3Hed Hicdedl HT Uleled LM Sl
grieeor, AfaadAr carr, AI-gAT W Hauid | g8
giftreoT & AfRSRAT 3R g8 fefaasd & gl & el
afsa afafoat & Aferaal &1, ofReRer garr 3adr 3eErer
doh H qfeeaor & e | §U, ITAROT T H FhaT|
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(4) 3utemet UEY AfFAAT ST AT AR VA wdedr &
qTelel I ST YISO &1 HETET, G aRT, 38 Jcararatd
®Y AR gg eger f EURATT A egeT & Fcdl F el
3R ufFaar &1 gIeT Hem|

(5) Texy, UIfaorT a1 3T fordl afAfa ar Her &r
dohl # EIOR g o1 TeET & &7 H el 3107 FHedl &
Fqed el H fFd I aafddea @F & fav & Hed 9red
Hr o fafga F s

(6) I FIg AfFd fReT U FI URUT I & R W
IT §HE, T U fauna-Avse ar et Tl wiferdy ar fandr
3 giterl, e, 9w, a8 a1 A @1, a9 a8 efada
g1 T 78T, FEET Bl & HROT WITASIOT HT LT & AT g AT
AAfAERIT frar Sirar & @ a8, Fufeufd, 0 ug T uRE AT
TETT of W@l W AITIRIOT FT Teed HT AgT gam|

(7) 9¢A Terdt ¥ fAest, WSRO &1 5 N FeTT
frel oY A 3regeT &1 Fod garT fAfla daysT ganr 3r9e
Ue H AN & Fhel fhed 9 O9 Ik TeTT AT LI S
deh 3TUET GART 3! AN FIhR o T fordr S|

(8) IU-GRT (1) ¥ WIS (xiv) & 3l AARERAT
IIfoT & IR-TRANT Teeal Fr I &l ay¥ Hr FraaeT &
foT g

Weo 39 A H I 39dad il He8T #1 ug 7 @
ST, g S, TIRMYT & Gol o RUT AT 3ogdT Rad g a=r
g o 3@ Rea &1 39-4rT (1) & @IS (xiv) & 39a4i &
ITAR o AHATAEL SaRT $R_T SR |

(9) wiftrRTor, a1 38 Ry a3, IfAfT a1 39 T
F FE FF AT FRACGE fRAT M HY Fad FH WUR W
JfFTT A8 gEsht aReh & aftewer ar o Fe &
forel wewxw &1 AAfAGes ar Fgfed 7@ @ i § ar e
3T FRUEGY TIHIOT A7 W fHha & 16T & A7 doh &
AT dg 39T UG ATl & TolU 3T oIgl g AT P Tiod
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tF ¥ e 2R & derw g a1 wfaeer ar 08 Hery &
foreel T & UGl &1 Teh I1 3 RiFaar gl

5. WIfasIor #r d5h.- (1) wfteor & o 79 & FA
T A Th IR Soh W TYF W IR W AT W gelr ar
3egey AfARTd #, AR aRT 6 F 3l & Iegedd & gu
3HHT doh & B FTelA (3HA AOTYfT F AEART A gO)
Hael ufshar & O AT 1 reqarerst fohar e S fafeas
CarT A R |

(2) 3reweT I1 3 IUREAfT & Iureget, TiferRor @r
s d5h Hr HEIGTdr Hm| IR AT dRuTawr redsr 3R
3qregeT Al fRdr Soe H 3uffud @« # 3aAEy g ar
IfAHOT T AS 3T LT, il Jo & 3UYRYT 3T Je&am
garT fatfaa fFar S, Sow @I regeTdar S|

6. HETIAT T FATCA.- (1) WRAOT &7 PIS LT, A
IR0 @Rl 3% fffcad & =t a1 &R I« & fav
graifad fadr @fder, 3UR, Ye=er a1 yEdrg H YcIeT AT Tl
T A P AR FYAT ¥ e 3T B W@ar g v 3o
FLAT &, TTTIRIOT T TETT IgT g9

W Al HeEg &1 shael 3d HROT TAT WRYURT AT
el g7 Taem Sen f6 g o T a@faen, 3R, geew
1 gEaa A fre gfsas fafAes sevsl/asca #1 RRull §
a1 7o 98 TaI IT SHA HI FoH AISROT garT 3§ fAffed
Tfea & ar & wfiteRor & dery & 2¢/aad ¥ 3T o
#E MR AT Ra § 1 &F 3ThH geafca ar & A wEdfea
o ad 3qe PR a1 Rd 8, R @R AT To8AT Tded e
fafer & TR FIRIeRor @Rt 38 Affca ifoia & ar 9z W
o ST § 3rrar & ar o o @ R

(2) Ife FS VET TR 3T g I F FAT wriOeIor
F P T 39-URT (1) # 3edf@d @At & 3reha 3
IIT § Al Ig I U WHR H fafaegy & fav e srder
3R 3T fafeRay sfeas gl
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7. aRHN @fdfa &1 wea ik afFaw- (1) oo
T tH FIERT A@Afa geh, Gae REafaf@a @eeg g,
3
() 3SR A 3Mgerd, ST 3reTes gam;
(i) ARG, T aEd (AhrE dUr HTGrEed) &1
gfafaf, st 39 aRg fr & F 5 &1 7 8
TOAFO-. 39 39-URT & Aol & fov sfdcaiaa
giag “q fAHmET & 9ok e afRe AT § 3R sud S
JfaRed Aew afg IR 9@ afRg &9 95 39 f@emr &
JARY &, giEAted gl
i)y @GfAa, AR fawr wifdeor, st @fAfa &
Terg-afaa g,
(iv)  fRed AET NI, Adsliareh AT fasm,
A {9, 31TAT, AT,
(v) JfaReFd gea 3fdgear, o« e s
8T, AT ST, IR, TSI,
(vi) v&Y fAceeh, IR fAegd faaror e fafaes
1 3HA Tl St e dfEgear & & @
S T o 8
(vii) Y A, TSR T 3aifde faed ud
e Few Rffes o g g &
Hgaeh I Y& § A &1 o g
(vii) IS TACLUF, VAT T 9T IRag e ar
3T gfafaf o #gmeus fr 36 T S #1 T
g
(ix) 39 fAcers, e, 3eeR;
(x) ST @ fAgerss, ifaanfIa;
(xi)  IfEEROT # fAges, AR AdeE;
(xii) Wi @1 e, facd;
(xiii)  nfereoT FT fAeees, e

(xiv) ToTeIT Ferdex, 39




(xv)
(xvi)
(xvii)

(xviii)
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gferg 3refletsh, 3rTeN;

HET ATl HTUDRY, 7R HI1H, HTN;
AT TSR, FIRUTIh &S, Ioahe, ST |

(2) FRHRT FAfa Aeafaf@a afFaar &1 gaer 3R

frafaf@a sdear &1 araa HEf, 37AT:-

(1)
(i)
(iii)
(iv)
(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

giftreRer & B3dieEr 3R framelar swsar &
IS,

AfaTAr & 9T AR T R TIfeeor @t
3eTch Sallel hr FABIRGT FT,;

3SR I faera Afeat &1 gareer,
IREASTATT 3R FRH dIR T,

qRASA3NT 3R ThAT & for [fege TR
T IEAIHR HeT,

WHR & g9 efAles & TfAHor & el et
N Goled W TR o wall S fafazaAt gare
3rauTiRd &;

YOO Eanl 3fad =iy 3UR o 31K
Qef: 3UR ol

3o o foera @A fr sy afr @&
ICIGRISGE

g3t R T F v R T
HYAT g GIASRT AT AfFd Y Ifeqerd, e
gaeft Twgran, 3R a1 3R¥H dar ar 3Te @dl
# feear &,

TR & Afaca s siedr affa
FAT AT TehTed e, 3R

39a 37eTeT AT UIfdeior & fohdl MR &r
I ofFadl R Heat A @ feelr e

TSl hdadT|
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(3) s=Rr fafa @ 3RFETA & 3T 3us=ai &
IENT 3T A Yecd AFadl AR Feal & AJfARFd 0@ 37
ATl ® TAET AR UCH 3T Hcdl I Uleled  wE S
IO GaNT 38 FAT-HAT W TAR—TSd 6 S|
(4) e Ifafa & doa W@ T AR 0 TEY
W el Starfe 38d 3redsT gt fAad R S 3R 98 s
Tareld gadlt ufhar & 0 fAgaEr & gres Feh o fafagar
CanT JauiRa fa S|
8. e fawrw amgFd, faderi, wRa anfe &
fagfFa.- (1) To7 @R 3o fEaERar & @ ey 3fRsy
T IR fahrd IYFd & T A W dda IR Hedl W IR
a1 & W fAeeeat 3R adt W @gFd wEl, S T57 WHR
CaRT JauiRd H S| dE WHOT H HAET  HRUCSD
SR gem 3R wiffeRer a1 sReRT a@fafa ar Ry 3
afafa o el Fegerly a1 a1 3u% fdr o 7 vfafagied
R FAT-FAT W fAged Wl et afed wrfgeor &
FHET IRFRAT AR FAARET F FAt T AT FEw 3R
37 9X fATI0T I@e| g WfeRer A ¥ TEEd IR F T
AR 39+ garT HeF HEET VRN & HEF & fAv IcaRerl
gl ag WIffeur fI oo AW AT Afed TFAET AT Hr
T AT giARTd Hem| IuFd afeaar 3R adedt aur
UIfeeoT I FRSRT TAtT I R g afata ar R
HeIhRT SIS AT 3Hh fhdl T garT Jearifaia afdaat aur
Sl & AT dg eATar@d AfFaar &1 garer, Aeafar@d
hedl T dTelel IR AT hetedl #1 fodgeT Ham, 3Td:-
(i) WIHOT & Taded SHsAl & Taed 3R
JIAETOT T,
(i) 3egur 3udfewd & o, wifgestor
JUITEAfd, sl AT carr Eiehd d&ar &
ITER hAURET &I Agied, foras wrfeeor
AR ¥ T fAfATAT & AR oAl gl
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ST, Yeegd fhar ST AT 3egur gus e o
giFAfad &;
(i) 9fORIOT & Yol & fAT HedRe gferar
JEIIAd e,
(iv) ITfIOT T IRISTATHT Ta ThIAT T T2,
(v) oo $r 3R & 39 REEE & 3rehe
STl & oI 3Afed @IS 3l & a1 38 &
H SehR e,
(vi) TAfaee 3mART &, 36 Gder awer 3R
I 3R Aed TH w8 T4 & A& 7 @
dl 3Tl 3eTHICS AT AT 3ol TG L 3R
9 Hed U w5 T9T ¥ AH&F g ot Hrdepry
gfAfa = RAwier a6,
(vii) IfEeRIOT & faw 3R 3P IR & R Fr
3R @@faee & AR
(viii) 3=T @ AfFaal, FeF IR wdew, S AT
CanT JauRd R S|
(2) ST fashrd TYFT H FEAT R HeATE ol o
T o7 weeR fArafaf@d f@eemn dr @gia wef-
() Tcems, @A, s @fde d@ar & geg
fFTar & & & AT &1 FE g,
(i) fgess, FR fAdea, o ase aR A
IR TUIT geEhR T & q A @ 6T
JElIP
(iii) fIGerh, facd, St atss a@fawry &r & &
S T S8 g 3R
(iv) facers, [, St Sem =amamr ar Jeeae
o e a1 & a3 fafr wreel & 3
& AT & A6 g
(3) T TR, IToT & T FfRg & f@gfea wef
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FcAhNT S1Sf & ARG & 9 H o S F@N| g7 W A
IgFd & AT vd qdqeomeRT g gU SR, iRy
fAfa, @@ Fogey a1sf, wiReor & a@fafaat ar feed
e &1 #iged fAfAf@T Her AR IHE g @EEd
HfFEr & WY Fhged i [T R WA AfFadT @
YT, WH FHedl w1 FAdee 3N WX Aicdedl H Gl HEm S
WITEoT, HEGRT FAT, PR b gwd a1 T
FeIHNT &S GaNT 38 TIAIfold fhd S|

(4) ToT TWHR oA AR 3T &I Feraar & faw
T AT S AW IPFd AR IR qiag off fAgerd w1 gl
St U Fedl &I drefel 3R T &ciedl H1 HAdgeT w1 3ofer
3R faehra g ST garafaid 6 S|

(5) 39-URT (2), (3) IR (4) & 3eheT TAYFa APRY
IfeT & ARFRT AT I AR 3% ddd 3R Hed dUr
3o1ch dar el ey AR o oAt gt S I5T WER g
JauTiRd T |

9. FAANGE NfE A FEAT FT HIUROT- FIRHIOT AT
3F GaNl AFAAT JARIGT S W ke |@fAafq,
FAI-FAT W, axT 8 #H fAfdse sfowfRal & o, sed
afafa, et g af@fa, Rl dogslt a5 ar fedr @
afed wiRewor & 3 & gAed 3 AUeRaEl 3R
HAAMNAT & Gal &1 golol, SHAIfF ag IaRyedh TS, W &
94 JeJAlG & HoX F Fehell| TH fUHRAT 3R swearRar &r
fFgfFa 3N @ar H o, FaoT demr AR AR, Fea iR
Foed W gt o afamaAt earr sauia 7 s

.10 gfafaaY &1 e (1) wideor & 3fa @ 3k o
v 3R et & fow o wfteor & qanr At garr
Rfafise 5y o, 0 afafaat &1 Toa = gFem e
HAET T 3o IUSOT & AT S WGET W0 & 3N
$ 3T A gl |
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(2) 38 9rT & 3l aifsa afRfaat i doh 08 T
IR g w ghlt 3R W Soat 7 FF Faree Tedt
GfRaT-faadAl &1 dreel grenm St fafaaAr garr 3usfeua R
S|

(3) Tfafaal & dcEar & dohl H IURYT g AT
gfAfa & 307 s W TFT FY T gt FfFded @t &
T 0 s Y s o fafga Yy s

A1ameget anfe &1 fOwwOE - e SReRr
afafa 3 afafaat 3R Feael dist & gaed Hrdaredr a0
AL gReRer FEer @fafa e afafa o,
JUIEITT FHegall dIst & 3reget ar 5@ fAffca reuet @rn
Wifthd 3H TRET HGET & EAERI GaRT BrEM 3R Srfereor
& FAET 3= 3eRi vd forgdl # 3R AR 3mgEd a1
384 eanl 39 fAffcd wiftpd  wifgeor & frelr 3o deeg
garT YA foram Sem|

A 2\EHRIAT I AT HATE e & v T ik Ty
Tted § IffeERAT F IHERT FF F QT TS -
TIfEreRor el WA 3R e 3ged a1 Heashrl &S
3T S5 IT ST H gIfoR 8l & [T ToT TR IT T
TSR a1 3T Wier & et ot 3fRer ar oy 3=
gfed & FdT ATHS AT ATHAT & FEIAT Hlad AT A Sl o
Taee & for R[S a7 Tarh 3mdEldt & &7 7 3Eha &=
TR 3H YR IHABPT 3P a1 FFd Jo Hr Fiarfzar
A AT o Fehal fohed 376 A ool &l TSR g0 g

AT 3
FAFR NSt FT TS5
1339AT I Agesor @ Y Ter (1) - 9RT 3
I 3T-URT  (1)F 3T WIfRIor 1 TATAT & e I
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Fled 3R 30 YPR FIET IR IHA H GG IIU0T @l 39
afed & fa%g IIor & Rl 3UR a1 AFT HT e # Al
F Fet g1 0 R & 1Y [ A R/f@a gEafa el

QW R & fAsued ) o earr faf@d
EJURT GaRT UeT fhd Siel R sl aRX & 3R o9
a& &I FLM F9 IF F wiREor 0 G KOT AT AT &
Heed Tohd S ool BT G AT aar 3R T Fdr R A
T HEI WITAOT &l WM AW foh 98 Aslgll Hard Jfafaas
1936) 1936FT Feora FATIH ¥ (4 F AR Ao garn
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e ddel AT ASAGY & HET 38 dl@ & § oF W e
TSI T B

3)gaemHT 39-umT & el A oY srewdem & wiftd
& geuTd Ife fdisie 08 cafdd @l 6 ddel a1 Holg & &
sreeT & RAfAfdse A & Fea § F off gag 3w &
ST § AT HE §F ThA B IMURT H Aol & G AT &
o fSieh 3HeT 3T dlel o T ATl &9 & v gem
HR GIereIor &1 3 @ T ThA Ao & H0eied Sl el
& &7 H G gaf|

8575 WHFR g@RT fAgaer (1) -wifdeRor 3oel
QfFAIT T TN TAT FIeAl T reded 39 fafas & 3refie
AT ST & & & @ & v U539 W&R gan
FAG-FAY R TR R A 3R 3fad Axfeds & 3Er
|

Q)ftEer & fAdelt & e we & fov ey
B S T TR ¢anl 38 HAfATHA & gafdrqul yerras &
foT gAT-gAT W IR A S

G)afe wfteRor & @ 3fRfETE & 3 afFaat &
gaeT 3R Fdear & dreled & A9 H IIfeor 3R 5T TR
F g Fs Qo 3cueT & JAar § af A w1 [_fasy Ts
AR GaRT fohar Sem 3R 38e fafaraa 3ifas g

S6TYTATROT FIA A AfFd -TfOaor & el oY
FfERT I FFTR A URT 91% 3T 9 I fagAr &
3TAR Ao TN GaRT AT JTEE=T &5 a1 ol o 7R
TUR =g I forell st soRaifar & 0 9¢ W TUEATdRdT
fFar o1 T SHET AdTHT AR Y S are
IFRT A1 FAIR F IdTHAA & fAFAR AT &l

Red $6 TR @ TEaRd AR a1 SRy @i
URUMRAIRR Tfe0T & §a7 QI AR 9 FHsfr wfereor &
3% HIX H & 3R U¢ W Taleadtad & fov faar foear s,
s 3T Feleddid & fov 38 W fAgr frar e
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S7urfaeoer fr o [, Raé anfy sdwmas fr afea -
IfeRoT @ 3R {9 A & Y Tuew wifitedr @ ar
3T WO & A1 Rl 30 Aidcad ¥ oaw 39 AfRfEas
I JEAT 9ged TdT 370 fafr & 3relieT sqehr il &
AT 3R SHF FHcdl & GTeled Fel HI FHK GART 3T9&T Hr
S g faeRoh ol & faawer RO, s ar e gaer
Horaer @1 e get AR tEr wier ar safeea Sl gEen
gt & faT arex g

SsffAIw F1 37w ROA w 3P g« -3za
TR & 3udy do@HT gcd  fRdr 3w fafer & foRelr e
q T gl WX 3T gHmET g

89ATFTAT T g (1) -IT5T WHR 39 JfAfAga
CaAnT AT 38 HMT 38 Yecd IH oA i Afdd @ e
39T AT AT fhegl AfFaAT 1 Yot 39er 3refiaeeyr fan
HRUSHRT I AT H HTEGIAT SaRT F Fehall|

Q)E AR e AT S e deer ar
Afaga o= & 39 afFa A SsH e sa fRFETE
ar gad 3T & RfagdAr garr gedey el afFaal AR
hcdl A ¥ AT T GRS WHR & fondll 3R &
ISR o & ST W w® R e it ar e
WA a1 e @ a1 HEASRT FfAfT o1 el hegsir S
Y AT IS TAhTE IMYF Y AT 38k NefoAey fohdr TRy
I TH Fhed GaRT 30 Hoed H fafafdse erdf ik ey=t &
3fieT T Fha

Wed WHR & frdl 3SR a1 e gftsrr ar
3T WS a1 e # 39 3U-9RT & nfia afdaar ik
Hcl FHT IS T TWHR AT TG ISR AT 34y
TiReRT a1 gafeufa faerr & grafa & fear smem)

Q0T WAl g feay wdedl FT gl
FET (1) -39 FAfAga & R 919 & @ W i 39 d9a
H AT T GIORRT 39 fFaat &1 9aeT 39 Hcdr
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& fadga 3R 39 Fdedi @ Ut S wifdeer Hr fRar
AT IRIISTAT AT FHH & 3T o & L faedw ad 7

(2)fREr TUET WRSRT S AR F fhar dieter &R |,
oS a1 50 fRfAEE & e G s fRelr gy #r
frarfzafa Fd I F fawar W@ T gem &F WIfSeor 3R
5T & fas & fov Ifg 3T @@gr df ToF TWHR A Al
¥ AR ToIT # GhMRIT T MU caRT fohell TG iRy
CaRT YAl AFadl Fedl 3R wcfedt 1 0@ al@ § 5
ey 7 Afafse & IR, Tgor FT T R 3T gem H wET
TAAT ISR Jcqe7T 9ged  forel 3w fafr & forely a1d &
Jedidse g W o 3od dlig @ W afFaat FHedr 3R
Al HI YT FeAT doG I Il

Ifgd Tam i afdd (1) -T5T TER GAT-THY
W FAIT 380 IARATA F 3usetl & hafead & &
g & far 3R 3aF e R o fafdse Amwer &r
fafafda &= & fow Aad sar gl e fafea fhar s
fET § a1 Oad 99y # A9H §9 I 3nfaa § O s
ST Fhd g1

(2)z® FAATA & T ToT WHR GOl I -
AT [ATA To9T # gifdd R e

(3)3H URT & 3N s I FgaAEd a9 3494 59
JhR A St & 99aTd JURET g IsT [Oue-#Avse &
el & THET o9 6 9% §F A & dieg faw & wwga A
FemE & for St T §F H FUAT & IccRicek T H
gaATfase g et W Iier 3R afe 39 @7 9 7 39 9
W A § A 8F wAdadt @ H AT & qd A7
ue-Avsar &1 dea 0 foudr & @ oy ouw & FE
3UecRUT FIAT § AT g Hhod FLAT § [ VAT His e 187
FATIT ST AT af AT e deudard hadl 0 3UledRd &9
# & gerdr g A1 IUIEUTY [ IHA BIS GHIE AL g
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dufy QAT 3UCAROT AT SRl 386 el qd H i o=
fonely a1 7 faftrATIaT X IS ufdee YeTa gl S|

RfFTHE T i afdca (1) -0 FFIT-FAT W
fafeear garr @ AEfEw & nfe 3EfRa R S arer
AT a1 fhegl A & fav 3R AT 3T GATT ATA
& fav RFgA g1 T Gas T wfoeer & 1@ & 539
HRfATge & e sHehr AfFadl 1 gaqeT AR Heal AR wcedt
F1 g = & AT 3uae 39T g

Q)3T-GRT ()& 3I7ENT TITUEROT GaRT 13T T HIS
fr Ifdwe ag d& voHEr Sg7 gR I de o g8 Toad H
UhTTRICT =gl & T &l

(3T TR Tol9T A AT ganr fodr off wag
TR0 ganT S T fAfead @ quid a1 #erd oRfEa o
3R X Hhall Wod S IU-URT & el HRag wel &
qd o TR WIfUaor & & MR @giad HeEn 5w o
T ST 98 YEAIad #ar g, 3R wifeeer & fav gEae &
favg HNOT S & fav gfFaged Fremafe @gd sl i
HITEROT & TTSEIEOT 3T 3maat [ afe A gf W R &l

(4)frar Rfeas &1 @ a1 3uearer [afe 398 a5
adre fafafRad & @1 = § O Tous 7 g sifRgEer
I INE @ gerdY gem 3R O al & qg T IRy i dr
IR A7 gleT & AT FIS a1 ITH THIAT STer gl

93wfeasal F ewor fr afFa -3t s@ yRFTs
& 3UGYUT P THET TA7 H DI HSATS 3o 8l § al T
WHR 59 8 3G & oifched a8 39 dli@ I foraee! wrfereor
T T §F & & IY TR QT & 3G IR g T T
Id W FHM S F 5@ 0P & 3t 3k v @
3GIT A8 &1 3T A FiSaAaS & TRIHOT & JAe T & fow 3@
37T AT AT Toiid gidr gl

949TfireTor &1 R{ges (1) -.387 T TSR DI TATUTT
g I & 3§ wed ae v 59 3mEad & e
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ifereRtor T AT A TR o HRa ¥ & R Y o g% @
Sa%h FRUT ToT THR HI TT H IITSHIOT &7 3Hedcd F Fell
EAT 3ATH Asl I AT § 987 Tod WHR To9ud H
T ca@RT =V el fob grierentor 0 gl @ faafed
g Sem S fgEer #§ Rfafdse fr wir § 3k grfger
Wﬁﬂﬁagmmml
(2)3Fd I & -
)& (FHET 3Medar ,g&afeaar AT s wiftewor &
fAfgd of 3N swrRmT S 3ES @ERT AT ©
T @R A g gl ar 38% qarr agei
giam;
)@ wieer 7 [fgg 3@ @weRa o 3ae
AT FEOT fA T IR H Ficdicid g
K IREIR
)3T (FHET STATT S IiffaoT & faeg waaaa §
T WHR & fa%g gad=g gl ;3R
g (fhdr A & fasuigd & waled & fau ot
IIRROT EaRT qoid fsaried #i&h Rham mam §
IR @us )& F @Afcse aal @ Fafcaar |,
At 3R gt dr aqger & e & faw
WIfAOT & dhedl & fAded I6T WWHR @R
forar S|
95T e i A¥wRar F1 F@a (1) -39
sAfFTE & gy 3usfag & Raw, F5 i [fea e
VW AHS H TAT dAaf H0m foger 59 3fFwsw & efia
WIfReYOT R HATT 3R [ 3Mged  Hegall &S
39 TRl T 38T a1 ToT @R ¢anl fafafdad fhar
ST AT fRAT ST Thel AT B
Qa Fufaga & dfficged & @ ST e
Iusfeud § 3% RO, I WeR garT 9d e a1
wifreoT &1 fgar amar g ar wifgewor ganr sa sffaaw &
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e aia 3ger ar Sy fhar s afew wfeaw gem 3k
foraY arg a1 3T fafte Siadr F gt g7 Rar Sem|
96 IR FUR #A IR 1 Ruea 3k sagleaar -.
(1S IR FUR fafazs 1959) 1959 1 AT & .
(35T 5EH 3EF dRaNd “Iad fefamd ‘g wam g 3R
3% 3T s Y FEEr R[RfemeEr 3k 3u-Rftet § f18
a9 @ gu o 3w Rl & e e Je & fav
IIfEROT & 6 A IR & 50 58 3+ 94T AT 36
gl I 4T ¢ -,
)& (ISR T IR & TR FUR =419 3o )T
SHH U IRUNd ~I1F el AT § (H Afga gr
[T AT =918 39 &7 H Af¥wRar &1 grer
AT T Fcd ST §6 A Al
J& (SR & AT & H AT el & H F Fe
arell = U Ao & Red qd fqufed g
KIREIR
)T (Y 96T & qd AR & TN &7 H fFua 3R
W &F & AR 3Ydr UR A AT A &
WIee & U | 7 Afgd waed oA e
3R 37T TUTER FeEafcddr )3EH & YR & AR
freA & wAEd fgal @fgd (3@ YR 3Misd
TRROT & Tl e 3R 3EE @[T @
St
)T (W 6 & qed q9 W & & A a1 gur
A AT H & TG & v =g 9 &g
3+ AR UIRd FATT TR GEC AT 39
SHTH HFYfcadl $H YR TAUT WIfeeor &
Tl Sett 3R 39 fAfga g e,
)3 (W& 7ol & Wed Y9 AT W & & oo H =719
cary frd 1 wEEd @uRor Hediee AT AT
Qs Ser a9 3@ FRfAgA & Iusut @
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AT ARG & d@l db s I AR I& d& q
WITEEROT @Ry o I fAeiRoT  Hedieher AT AT
fasreret qarr 3faftsd 187 fFd Sier d9 a%
zq JRAfFEA & 3uayi & A d9F T FgHS
SR,

)T (3R & IR & & ®9 H 9ivg fha 71 fRar
&7 & fae a1 gur & fav 3R 3 sfufas
F 3reNT R Hr R gEET A0 [ ThE SR
g% 9 39 JAfATE & 3usyl § 3HIT o &, 39
& 3T R T IR FaAsh SIReEh R o A
ASAT IT FThA S 380 IAATA & IRFEH &
g{rdqﬁHq_cdgézﬁ,aFW@?ﬂ'aﬁW%ﬁ
3aar fadTg 5@ 3RfAgd & 3refa ez foar
T 8

)T (O ¥ g 3R W &7 & A ar gur AR
a8 Heftd I3t IR ERAT 3R wrererdr @
wfEafad X gu o 6 @us )7 (7 s
W ¥ gaeT e 3R Fereg wifteor &
fAfgT gl 3R gHA 3Rl g ST,

)ST (X7 16T B & o Yd & A & IefeT FaRd
g USRI AT HHAIRT VAT 36 gl |} 3R
ASA & AT IfAOT I ©F A hl hlelarer
& fav 3Furl 9 W TEEaRd g/ JRer
5a Fremafr & X 9 dF & 98 39T o5
J I [ WiReer 3qe oEr dfa @ whifder &
g9 St fafaAr ganr 3r@uRd &1 I 3eAe
VW Ual JUr W YA W oS R wfereRor
3auRd HY qar & AT FEm wfdeor
qar # 38 geR Afed e 3k FAanr
VT Teraf a% 0 aTRAfAS @ 3R Jar F 0
faseat 3R odl W 9g 9RoT I Fehar ST T
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g8 30 AT YROT aXd Ife Ifeor afed wAgr
giar 3R 39 YR a9 de ek OROT &d
W 9 do & o geaEfer aReFEs ik
fAeter 3R erd WIfOROT AT @FIe ¥ &
gRafda 781 & & Sy g1 W AfeRar 3R
FHAIRAT A & T S WfYROT gaRT SR Jar1 H
JAfod 8 Y I § am F ey
IOFRY 3R FFRRT gFst SR 3R T5T TWER
carT ford TUTHT WIS A1 3 Uity &
qar # Oeg T59 WeR 6 TAsT 0 9ai W,
U IeATAl WX, UH ddel JdT Heal O ,8aT & W
fAeat 3k oaf W S fAga & I 3mmAfea
R SRS fheq 3¢ Tal W 0@ fAgeee «
mAfad F8 R FRer &Y dde 3R Heal &
AHS H 3% T Fe omsve 8

() W A & Y9 3@ YeR AT e
HUSR AT FAIR g H A Fg [T
oifreRoT & T Fr IR Far FHSH STAE;
AR

(i) 30 9R MAfod o Y I AT 3Ry
AR FATRY wfReRor Fr dar 7 g9 T AR
3 dad AR Head wifewer & Afr & a«
ds Hecd frd SR o9 d@ R 9 3w
PR H Ted TWHN @l AAfad & &
IGERSIER

(3T) 3aa IETA & 3NT Hr = FS I1q I1 FaAr

T A B SR d R @S g,
YA, 3eer, SRt =Y &&hE, @9H, 39-
faftr, fafgs ar S & i sfeegEer ar
Thd 1 IR ITAT AT B, SEl A 96 W
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sfafagd & 3udul & 3ed G B, 9 Wged
Rl 3R =7 yfFTE & 3uswt & reha i =iy
TFAST SIREY S do foh a8 39d 39eul o e
&1 fordl a1d a1 e sRas garr faftsd =18
T & I E;

(¥ 0¥ Tod & &% q@ 39 &7 F v =aa gan,
3Tk AT IT 3% folT 399Td S FKUT, STeIC
3R gIAE, 38& @RI AT 3dF AT & I IR
TAEd @faert, 38% @nr R R ofA & weAed
ded AR AHAROT AT AR & HRT &7 H
gAaSE & # AT 39 FIY H I8 ¢arI ardi
IR FEat & FAT AT SEET T § T T
UITEIeh0T & EaRI, 3Heh 1Y AT 38 T 3
T IR I W & v St R gAsh S,

(@) a fafaga & Ry a9 & g @ off, T oA
& Ud S & GaRT AT 3HAN N & =l H1g
HIYoT, fRY I JTded, YR, STRT T,
forgfFa, e, fram amr fd @ 3mdes, s,
gdre, H IR FRIGR!, WH, I, FHOTRIT,
fafereayr, faare, fondt fafte FRIEEr 1 wcamgor
T, gt Y foRdr Afad TR a1 Ry
Iy Fr AfETaar sa ger st SRE S 9
WITRIeOT & E@RT AT 3{H AR § 3q Afags
& 3T g T, IR R I, R I AT
TR IR T

() T e FREE, it T 3w ar
forell Fdliehet ard & A1 3EY FIE GIART AT IHA
AN ¥ 0 Mo & @, Y T FHEd FHsi,
gfdarg a1 geamgRor, Iiftieor garT a1 38Hr 3R
@ frd I gAS SIEr 3R GIfEROT & g@anrT At
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foeg 38 g gordl & T A fF T ST F
qd =" GaRT 36F fa%g Yged @ &

(3) ¥ AR 3&% for a1 3% favg dfRfwa R

T FEET  dlg, e 3R 3w e
Fiaifgar WIfeoT & ¢@rT AT 38% favg IR
I§ Gehall AT AT T AT Fehall,

(@) =ara # fAfgd FATd S 3R TR FFdfeaar
IR e gFafea A @ATa 3fUeR, ¥aqa, 3R
g wftewor F @[fka & S IR = &
Feat H A VT F@FEEd FFEdfeadr Wifdewor &
oot H FAST S, 3R

(1) = & ¢F FAEd T, B 3R 3 gerin

UITSeOT I & FHS el 3R

() TaEa TFAT a1 TR e & =ara, 0 60 &
Red qd IR T & # R oqf7 &
g a1 guR & fav o1 3§ deU #F 3eIEvT,
fAuRor R a9 #A FT FheR U, 3H
JFAATH & AU 3Uatl & e JIfeehor
ganT 3eaetd, UiRa 3R awe R sma @

Q)FTE & YAl A & fREr gaee & faw STEr
TSI IR GUR AT 1959) 1959 @1 ifafazs & (35 .
T TeEAT Yo fohdll 31w TaTer & 3refiey @IS 3roieT T wRIaTe!
IR g IR § ot 98 3udea Rt & sueut & arefier ik
3R AR ST @l 3R qot v smae)

97. favwer 3k sgfeaan) -.1) 3R Rww it
3egreer, 2013 (2013 &1 3G €20.) 39+ ganT fafad
forar e B

(2) W R F g U M, 39d AR GIRT AT
AT Her RAHAIA & el T IR FHET a1, FHRAsAT AT
T a1 3meer 38 RATEIA carT Jur wAfed Hef rfafaas
& el R I gesr S
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3%eat 3R FRON FT FYA

3SR faREEG 3R gea AR 3R 3 fAsheadt &
3ccRiceR ¥ & faspfa 3R 3 glad o1 ® & 3R 389 919 &t
RIS TERTHAT FgHH HT A1 T AT 6 oo & &1 3
Vs 1 &9 ¢ fam S 3R 51 &l & FHRG Fogareyd AR
I’ R & QT AU 99 390 THeaT TUNT He adr
3Rl TIAET0T el & WA & v foEd for 3me WeRT
faomeT T wiReRT 3R 3T 9o diela O T wiftemor
Fr TUTAT Fr IR Tg THERST FHST T & 3R e
YITSROT Sl TATTAT hT I 3R SHhr TaT AT Tohdl 3w TIfSshRy
& AIA F IR A9 & e & @efa aeen gk
3R TR §6 3R 3o oTsuee e H FAY AT I dlfeh
NPT 202885 . AT 38k WA H 3E™T & fow i S
ALadl @O Y FiFAfad ghr 3R do & Saea & fou
ORI T FARe & § cFaEdT g1 Teh |

i Toreue AU @ @F A agr @ AR o
aRfEfaar fAgaAe o Sas SR e« & Ts99Td &
T qRed HRATg AT ITaRIH g I AT, FHAT 3egi 08
39Ed, 2013 & oA fasrd arfeior 3rearger, 2013 (2013
P AT H20.) JEIT fhar S ISTEATT TSI, ITHTYROT,
T 4 (@ (H f&aid 12309 ,2013 &l Jariald g3

I fadws qafed 3Rt i wita & faw $oaa

3 e g Bl

A FAR UTaTe,
EERUKEN
R & ITeds 207 & @WUs (3)F Irtfier FEReH UsAuTe

Aglear $r R[wiver
(Ffafef™: dear 9.2(49)faf/2/2013 SR, o= 24.8.2013
gy ifad aiiare, sl & oftfa: fafdse afa, geeas
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faurer Fa1m, SAR)

HRA & HAYUET & 3efede 207 & @Us (3) & & #A.H
3R faera wifreeoT 3rearcer, 2013 (2013 &7 AT T&AT
20) & yfdeuges A9Ts oA faera giftewor fa93+,2013
H A AU T JA Rty o = fr {wmer Far

gl
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e AT

99 & @z S51H IS Vo o @A & FAr
T S & U I6T TSR g@nl 99F S’ & Uh &S 39
o AT IR TN ®F & a1 0O foheal & ST T AreteTr
A AFATId AT & (AR Ted WHR IaURT ™RI5
WER ganT AR e fFar e aRefead Bl

A FAR YTiarer,
T HA
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T fad AU gae A9

fA9g% # @z IITET WHR & HHAIII 8
TOge & gl & haifead ™ & Yo & for &9
Al & foT @ued &ar g1 9gs & @us 77 61 48 36
IR 81F RfAfse At i 3R /AT F7 T e I3HNT
forar STar § ST @9y 7 o R [AI#H S ol

Adae &1 @us ISR G aifdetor &1 39
T & 3T 3uEfa Y S arel TFEd AT A7 So90 &
R A & fov 3R @I 3T gFEed 0 AFCD &
for foas fow wifiteor & 19 & 39 Adas & el sadr
ATFAAT T FAT AR 58 Fedl 3R weledt &1 odgeT A &
T 3usy 3yags g RAfFuw 9= & v ged #:eml
@¥ae & @us 32 ,30 ,25 ,24 ,23 ,20 ,15 ,13 ,10 ,.9 8 ,7 ,5 ,4
63,62 ,61 ,59 58 52,51 ,50 ,49 48 41 ,40 39 37 36 ,34
91 ,89 ,81 ,78 ,773R 96# fafafdse aAmTal Y 3 AV &9
T & g R Srar & Sas gay # wifteor fafes
AT HhaT|

FEATAT G iele AT Shfd & § 3R fgega =@k
* fawat @ w@efaa €

M FAR YT,
TR J
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(Authorised English Translation)
Bill No. 37 of 2013

THE AJMER DEVELOPMENT AUTHORITY BILL, 2013
(To be Introduced in the Rajasthan Legislative Assembly)
A

Bill

for forming Ajmer City and certain contiguous areas into Ajmer
Region, to provide for the establishment of an Authority for the
purposes of planning, co-ordinating and supervising the proper,
orderly and rapid development of the Ajmer Region and of
executing plans, projects and schemes for such development and to
provide for matters connected therewith.

Whereas, Ajmer, Kishangarh and Pushkar City and areas
contiguous to it are being progressively developed and populated,
and the necessity is being increasingly felt for forming these areas
into Ajmer Region and for setting up of an Authority for the
purpose of planning, co-ordinating and supervising the proper,
orderly and rapid development of these areas, in which several
government departments, local authorities and other organisations
are at present engaged within their own jurisdictions; to provide
also that such Authority be enabled either itself or through other
authority to formulate and execute plans, projects and schemes for
the development of Ajmer Region so that housing, community
facilities, civic amenities and other infrastructure are properly
created for the population of Ajmer Region in the perspective of
2028 A.D. or thereafter including the intermediate stages, and to
provide for matters connected with the purpose aforesaid,

Be it enacted by the Rajasthan State Legislature in Sixty-
fourth Year of the Republic of India, as follows:-

CHAPTER- 1
Preliminary
1. Short title, extent and commencement.- (1) This Act
may be called the Ajmer Development Authority Act, 2013.
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(2) It shall extend to Ajmer Region Area.

(3) It shall be deemed to have come into force on and from
8™ August, 2013.

2. Definitions.- In this Act, unless the context otherwise
requires,-

(1) "agriculture" includes horticulture, fruit growing, seed
growing, dairy farming, gardening, forestry, livestock breeding or
the use of land as a nursery, grazing land or any other use of land
which is ancillary to its cultivation or other agricultural purposes
and the word "agricultural" shall be construed accordingly;

(2) "Ajmer Region" means the areas in the limits of the
city, towns and villages specified in Schedule-I. The State
Government may, from time to time, in the notification published
in the Official Gazette, amend that Schedule by adding thereto or
deleting therefrom any area specified in such notification; and
thereupon the modified area shall be the Ajmer Region;

(3) "amenities" include roads, bridges, any other means of
communication, transport, streets, open spaces, parks, recreational
grounds, play grounds, water, gas and electric supply, and source
of energy, street lighting, sewerage, drainage, conservancy, public
works and such other utilities, services and convenience as the
State Government in consultation with the Authority may, by
notification in the Official Gazette, specify to be an amenity for the
purpose of this Act;

(4) "Authority" means the Ajmer Development Authority
constituted under section 3;

(5) "building operations" include rebuilding operations,
structural alterations of or additions to buildings and other
operations undertaken in connection with the construction of
buildings;

(6) "development", with its grammatical variations, means
the carrying out of building, engineering, mining or other
operations in, or over, or under any land ( including land under
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river, lake or any other water) or the making of any material
change in any building or land or in the use of any building or land
and includes re-development and lay out, and sub-division of any
land and also the provision of amenities and projects and schemes
for development of agriculture, horticulture, floriculture, forestry,
dairy development, poultry farming, piggery, cattle breeding,
fisheries and other similar activities and "to develop" shall be
construed accordingly;

(7) "development area" means the area declared as such
under sub-section (1) of section 29 and in which development is
proposed to be undertaken within a reasonable period through
schemes, projects or otherwise;

(8) "Government" means Government of the State
of Rajasthan;

(9) "land" includes benefits to arise out of land, and things
attached to the earth, or permanently fastened to anything attached
to the earth;

(10) "local authority" means a Municipality or Panchayat;

(11) "Municipality" means a Municipality established
under the Rajasthan Municipalities Act, 2009 (Act No. 18 of 2009)
in Ajmer Region;

(12) "occupier" includes-

(a) an owner or any person who, but for a contract,
express or implied, is paying or is liable to pay
rent to the owner of any building or land; or

(b) any person who is liable to pay to the owner of
any land or building, damages for wrongful
occupation of the whole or part of any such
building or land; and

(c) rent-free occupant of any building or land,

(13) "owner” includes the person who, but for a contract,
express or implied, for the time being is receiving or is entitled to
receive, whether on his own account or as an agent, trustee,
guardian, manager or receiver for another person, or for any
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religious or charitable institution, the rent or profits of any building
or land;

(14) "Panchayat" means a panchayat established under the
Rajasthan Panchayati Raj Act, 1994 (Act No. 13 of 1994) in
Ajmer Region;

(15) "plan" means a master development plan or a zonal
development plan prepared or deemed to be prepared under this
Act, and the expression "any plan" shall be construed accordingly;

(16)  "prescribed" means prescribed by rules made under
this Act;

(17) "public purpose" includes any purpose which is useful
to the public or any class or section of the public and the
requirement of land reserved or designated in a plan, project or
scheme or for any other purpose under this Act;

(18) "regulation" means a regulation made by the
Authority under this Act;

(19)  "rule" means a rule made by the Government
under this Act;

(20) "Tribunal" means Tribunal constituted under the
provisions of this Act;

(21) "Zone" means any of the division in which Ajmer
Region may be divided for the purposes of development under this
Act;

(22) words and expressions used in this Act, but not
defined herein, shall have the same meanings as assigned to them
in the Rajasthan Urban Improvement Act,1959 (Act No. 35 of
1959) and the Rajasthan Municipalities Act, 2009 (Act No. 18 of
2009).

CHAPTER- 11
Establishment and Constitution of the Authority
3. Establishment of the Ajmer Development
Authority.- (1) As soon as may be, after the commencement of
this Act, the State Government shall, by notification in the Official
Gazette, establish for the purposes of this Act, an Authority to be
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called "the Ajmer Development Authority" (hereinafter referred to
as "the Authority").

(2) The Authority shall be a body corporate by the
name aforesaid having perpetual succession and a common seal
with power, subject to the provisions of this Act, to acquire, hold
and dispose of property, both movable and immovable, and to
contract and may sue or be sued by its corporate name aforesaid.

(3) The Authority shall be deemed to be a local authority
within the meaning of the term "local authority" as defined in the
Rajasthan General Clauses Act,1955 (Act No. 8 of 1955).

4. Composition of the Ajmer Development Authority.-(1) The
Authority shall consist of the following members, namely:-

(1) a Chairman, who shall be appointed by the State
Government;

(1i1)) Ajmer Development Commissioner, Ajmer who
shall be the Vice - Chairman;

(ii1)) Secretary to the Government, Urban Governance
(Development and Housing Department); or his
representative not below the rank of Deputy
Secretary;

Explanation .- For the purpose of this clause, the expression
"Secretary" means the Secretary to the Government in charge of a
department and includes an Additional Chief Secretary and a
Principal Secretary when he or she is in charge of the department.

(iv) Deputy Housing Commissioner, Rajasthan
Housing Board, Jaipur (Ajmer Region);

(v) Additional Chief Engineer, Public Health
Engineering Department, Ajmer;

(vi) Additional Chief Engineer, Public Works
Department, Ajmer;

(vii) District Collector, Ajmer;

(viii) Chief Managing Director, Ajmer Vidyut Vitran
Nigam Ltd., Ajmer;



97

(ix) Mayor/Administrator, Municipal Corporation,

Ajmer;

(x) Chairman/Administrator, Municipal Council,
Kishangarh (Ajmer);

(xi) Chairman/Administrator, Municipal Board
Pushkar (Ajmer);

(xii) Zila Pramukh of Zila Parishad, Ajmer ;

(xiii) Deputy Town Planner, Ajmer;

(xiv) Non-official members, not exceeding seven, to be
nominated by the State Government; and

(xv) Secretary Ajmer Development Authority who
shall be the Member-Secretary.

(2) Besides the members referred to in sub-section (1)
the State Government, if it so thinks fit, may also appoint the
Chairman of any Functional Board as member of the Authority.

(3) The Chairman of the Authority shall supervise and
control all the activities on behalf of the Authority and shall
exercise such powers and perform such duties as are conferred on
him under this Act and exercise such other powers and perform
such other duties as the Authority may, by regulations, from time
to time, determine. He may also modify, subject to confirmation by
the Authority, in its next meeting, the decisions of officers of
authority and committees constituted under the provisions of this
Act.

(4) The Vice-Chairman shall exercise such powers and
perform such duties as the Chairman of the Authority may, by
order, delegate to him and shall, during the absence of the
Chairman, perform the functions and exercise the powers of the
Chairman.

(5) The members shall receive such allowances for
meeting the personal expenditure in attending the meetings of the
Authority or any committee or body thereof or in performing any
other functions as members, as may be prescribed.
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(6) Where a person becomes or is nominated as a
member of the Authority by virtue of holding any office or being a
member of the Parliament or State Legislature or any local
authority or any other authority, Corporation, Council, Board or
body, whether incorporated or not, he shall cease to be a member
of the Authority as soon as he ceases to be holder of that office or
such member as the case may be.

(7) A member of the Authority, other than ex-officio
members, may, at any time by writing under his hand addressed to
the Chairman, resign his office but shall continue as member until
his resignation is accepted by the Chairman.

(8) The term of the non-official members of the
Authority nominated under clause (xiv) of sub-section (1) shall be
for a period of two years:

Provided that in the event of the office of any aforesaid
member becoming vacant by reason of death, removal, resignation
or otherwise, the vacancy shall be filled up by fresh nomination
according to the provisions of clause (xiv) of sub-section (1).

(9) No act or proceeding of the Authority, or of any
board, committee or other body thereof shall be deemed to be
invalid at any time merely on the ground that any of the members
of the Authority or such body are not nominated, appointed or for
any other reason are not available to take office at the time of the
constitution or any meeting of the Authority, or such body or any
person is a member in more than one capacity, or there are one or
more vacancies in the offices of any members of the Authority or
such body.

5. Meetings of the Authority.-(1) The Authority shall
meet atleast once in six months at such place and at such time as
the Chairman may decide and shall, subject to the provisions of
section 6, observe such rules of procedure in regard to the
transaction of business at its meeting (including the quorum
thereat) as may be laid down by regulations.
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(2) The Chairman or in his absence, the Vice-Chairman
shall preside at every meeting of the Authority. If for any reason
both the Chairman and the Vice-Chairman are unable to attend any
meeting, any other member of the Authority, elected by the
members thereof, present at the meeting, shall preside.

6. Cessation of membership .- (1) A member of the
Authority, who has or acquires, directly or indirectly any share or
pecuniary or other interest in any contract, loan, arrangement or
proposal entered into, or proposed to be entered into, by or on
behalf of the Authority shall cease to be a member of the
Authority:

Provided that a member shall not be deemed to have any
such share or interest by reason only of his being a share holder of
a public limited company/concern in any such contract, loan,
arrangement or proposal or that he himself or any relation of his, is
employed by or on behalf of the Authority or he has such share or
interest in his capacity as a member of the Authority or his
property or any property in which he has a share or interest, is or is
being acquired or taken on lease by or on behalf of the Authority
by agreement or according to any law for the time being in force.

(2) If any question arises whether a member of the
Authority has become subject to the disqualifications mentioned in
sub-section (1), the question shall be referred for the decision of
the State Government and its decision shall be final.

7. Constitution and powers of Executive Committee.- (1) There
shall be an Executive Committee of the Authority consisting of the
following members, namely: -

(i) Ajmer Development Commissioner, who shall
be the Chairman;

(i) representative of Secretary, Urban Governance
(Development and Housing) not below the rank
of Deputy Secretary;

Explanation .- For the purpose of this clause, the
expression "Secretary" means the Secretary to the Government in
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charge of a department and includes an Additional Chief Secretary
and a Principal Secretary when he or she is in charge of the
department.
(iii) Secretary, Ajmer Development Authority who
shall be the Member-Secretary of the
Committee;
(iv) Additional Chief Engineer, Public Works
Department, Ajmer Region, Ajmer, Rajasthan;
(v) Additional Chief Engineer, Public Health
Engineering Department, Ajmer Region, Ajmer,
Rajasthan;
(vi) Managing Director, Ajmer Vidyut Vitaran
Nigam Limited or his representative not below
the rank of a Chief Engineer;
(vil) Managing Director, Rajasthan State Industrial
and Investment Corporation Limited or his
representative not below the rank of a General
Manager;
(viii)) Managing Director, Rajasthan State Road
Transport Corporation or his representative not
below the rank of a General Manager;
(ix) Deputy Director, Tourism, Ajmer;
(x) Director, Engineering of the Authority;
(xi) Director, Town Planning of the Authority;
(xii) Director, Finance of the Authority;
(xiii) Director, Law of the Authority;
(xiv) District Collector, Ajmer;
(xv) Superintendent of Police, Ajmer;
(xvi) The Chief Executive Officer, Municipal
Corporation, Ajmer;

(xvil) The Commissioner, Municipal Council,
Kishangarh, Ajmer; and

(xviii)) The Executive Officer, Municipal Board
Pushkar, Ajmer.
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(2) The Executive Committee shall exercise the following

powers and perform the following duties, namely :-

(1)

(i)
(i)
(iv)
v)

(vi)

(vi)

organisation of the divisions and operational units
of the Authority;

preparation of drafts of regulations and recommending
to the Authority for making them;

operation of the Ajmer Region Development Funds;
preparation of projects and schemes;

approval or rejection of tenders for projects and
schemes;

creation of posts under the Authority upto such
level as may be determined by regulations with
the prior approval of the Government ;

borrowing and reborrowing of money required by the
Authority;

(viii) investment of surplus money of the Ajmer Region

(ix)

(x)

(x1)

Development Fund;

making of grants, subventions, loans or advances to, or
sharing expenses with, any local or other authority or
person for projects and schemes;

institution or withdrawal of legal proceedings on
behalf of the Authority; and

delegation of any of its powers and duties to its
Chairman or any officer of the Authority.

(3) In addition to the powers and duties conferred on it under

other provisions of this Act, the Executive Committee shall exercise such

other powers and perform such other duties as may be delegated to it by
the Authority from time to time.
(4) The Executive Committee shall meet at such place and at such

time as may be determined by its Chairman and shall observe such rules of

procedure in regard to transaction of business as may be determined by

regulations.

8. Appointment of Ajmer Development Commissioner,
Directors, Secretary, etc..-(1) The State Government shall
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appoint any of its officer as Ajmer Development Commissioner on
such salary and allowances and on such terms and conditions of
service as may be determined by the State Government. He shall
be the Chief Executive of the Authority and shall supervise and
control all its officers and servants, including any officer of
Government appointed, from time to time, on deputation to the
Authority, or to the Executive Committee, or any other Committee
or any Functional Board or anybody thereof. He shall be
responsible for collection of all sums due to the Authority and
payment of all sums payable by it. He shall ensure adequate
security of all assets including cash balances of the Authority.
Besides the said powers and duties and the powers and duties
delegated by the Authority or the Executive Committee or any
other committee or any Functional Board or anybody thereof, he
shall also exercise the following powers, perform the following
functions and discharge the following duties, namely:-

(i  management and supervision of operational units of
the Authority;

(i) except as otherwise provided, appointment of the
staff as per strength sanctioned by the Authority or
the Executive Committee, as the case may be,
including their removal, dismissal or otherwise
punishing them in accordance with the regulations

made by the Authority;

(iii) promulgation of internal procedure for management
of the Authority;

(iv) administration of Projects and Schemes of the
Authority;

(v) grant of any permission required to be given under
this Act or refusal thereof on behalf of the
Authority;

(vi) calling tenders, scrutinise them and approve or
reject them where the value does not exceed rupees
one crore and where the value exceeds rupees one
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crore making recommendation to the Executive
Committee;

(vil) executing agreements and entering into contract for
and on behalf of the Authority; and

(viii) all other powers, functions and duties as may be
determined by regulations.

(2) To aid and advise the Ajmer Development
Commissioner, the State Government shall appoint the following
Directors: -

(i) Director, Engineering who shall not be below
the rank of Chief Engineer of civil construction;

(ii) Director, Town Planning who shall not be below
the rank of Senior Town Planner and
Architectural Advisor;

(iii)) Director, Finance who shall not be below the
rank of Senior Accounts Officer; and

(iv) Director, Law who shall not be below the rank
of a District Judge or a Joint Legal
Remembrancer of the Rajasthan State Legal
Service.

(3) The State Government shall appoint a Secretary of the
Authority who shall also act as Secretary of the Executive
Committee, other Committees, if any, and all Functional Boards.
He shall, subject to the control and supervision of the Ajmer
Development Commissioner, record the minutes of the
Proceedings of the Authority, Executive Committee, all Functional
Boards, Committees or anybody of the Authority, maintain the
minute book for the same along with all record relevant thereto and
shall exercise such powers, perform such functions and discharge
such duties as may be delegated to him by the Authority, the
Executive Committee, Ajmer Development Commissioner or any
Functional Board.

(4) The State Government may also appoint one or more
Additional Commissioners and Additional Secretaries to assist the
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Ajmer Development Commissioner and they shall perform such
functions and discharge such duties as may be delegated to them
by the Ajmer Development Commissioner.

(5) The officers appointed under sub-sections (2), (3) and
(4) shall be deemed to be officers of the Authority and their salary
and allowances and their terms and conditions of service shall be
such as may be determined by the State Government.

9. Determination of strength of the Staff, etc..- The
Authority or in case the powers are delegated by it, the Executive
Committee may, from time to time, sanction creation of posts of all
other officers and servants with the prior approval of the
Government, except the officers referred to in section 8,
subordinate to the Authority including Executive Committee, any
other Committee, any Functional Board or any other body as it
thinks necessary. The conditions of appointment and service,
strength of the cadre and the powers, functions and duties of such
officers and servants shall be such as may be determined by
regulations.

10. Constitution of Committees.- (1) The Authority may
constitute committees consisting wholly of members of such
Authority or partly of members of such Authority and partly of
other persons in such manner and for such purposes and functions
as may be specified by the Authority by regulations.

(2) The Committees constituted under this section shall
meet at such place and at such time and shall observe such rules of
procedure in regard to the transaction of business at its meetings as
may be provided by regulations.

(3) The members of the Committees may be paid such
allowances for meeting the personal expenditure in attending the
meetings and for attending to any other work of the Committees as
may be prescribed.

11. Authentication of orders, etc..- All proceedings of the
Authority, the Executive Committee, other Committees and the
Functional Boards shall be authenticated by the signatures of the
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Chairman of the Authority, the Executive Committee, other
Committee, or the Functional Board, as the case may be, or of any
member thereof authorised by the Chairman in this behalf and all
other orders and instruments of the Authority shall be
authenticated by the Ajmer Development Commissioner or by any
other officer of the Authority authorised by him in this behalf.

12.  Provision for inviting Government and Local
Authority Officers to assist for advice.- The Authority, the
Executive Committee, the Ajmer Development Commissioner or a
Functional Board may invite any officer of the State Government
or local authority or other authority or any person to attend its
meeting or meetings as a special or permanent invitee for the
purpose of assisting or advising it on any matter or matters. The
officers or the persons so invited may take part in the proceeding
but shall have no right to vote.

CHAPTER- 111
Constitution of Functional Boards
13. Establishment of Ajmer Traffic Control Board.-
(1) As soon as may be after the Authority is established under sub-
section (1) of section 3, the State Government shall, by order,
constitute a Functional Board to be called as the "Ajmer Traffic
Control Board" under the Authority.
(2) The Ajmer Traffic Control Board shall consist of the
following members, namely :-
(1) Ajmer Development Commissioner; who shall
be the Chairman;
(i1) Secretary, Ajmer Development Authority;
(i11)) Regional Transport Officer, Ajmer, Rajasthan;
(iv) General Manager(Operation), Rajasthan State
Road Transport Corporation, Zone Ajmer;
(v) Additional Chief Engineer, Public Works
Department, Ajmer;
(vi) Additional Chief Engineer, Public Health
Engineering Department, Ajmer;
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(vil) Representative of the Ajmer Vidyut Vitran
Nigam Limited., not below the rank of an
Additional Chief Engineer;

(viii) Director, Engineering of the Authority;

(ix) Director, Town Planning of the Authority;

(x) Director, Finance of the Authority;

(xi) District Collector, Ajmer;

(xii) Superintendent of Police, Ajmer;

(xiii) Mayor/Administrator, Municipal Corporation;
Ajmer;

(xiv) Chairman/Administrator, Municipal Council,
Kishangarh, Ajmer;

(xv) Chairman Municipal Board Pushkar, Ajmer; and

(xvi) two persons to be nominated by the Chairman of
the Authority.

(3) The Ajmer Traffic Control Board shall exercise the
following powers and perform the following duties, namely :-

(i) to prepare a Master Plan for traffic control in
Ajmer, Kishangarh and Pushkar Cities and to
take steps in a phased manner for its
implementation ;

(i) to take steps to modernise the traffic control
system ;

(i) to lay down the policy for issuing traffic
licences of light and heavy vehicles ;

(iv) to determine policy for one way traffic, to
impose restrictions for certain hours on certain
kind of traffic on certain roads, to bar certain
vehicles on certain roads, to determine parking
places, stands, stops and cycle ways and other
matters connected therewith ;

(v) to lay down guidelines for raising sign-signals,
barriers and speed breakers ;

(vi) to grant permission to any person, Government



107

Department (Central or State), any local
authority or any other body to cut the roads for
various purposes and to impose conditions
thereof;

(vii) to demolish traffic hazards, obstacles and to
determine compensation in such cases in
accordance with regulations ;

(viii) to solicit help of the citizens and associations of
repute to advise and raise funds for traffic
control and traffic education in accordance with
the rules ;

(ix) to organise traffic education ; and

(x) to perform all other activities pertaining to the
improvement and control of traffic and such
other functions as may be directed by the
Authority.

14. Constitution and powers of other Functional
Boards.- (1) On the advice of the Authority, the State Government
may, from time to time, by order published in the Official Gazette,
constitute, (i) a Transport and Communications Board, (ii) a Water
Resources Management Board, (iii) a Housing, Urban Renewal
and Ecology Board and other Functional Boards for achieving the
objects of the Authority with such names as it deems fit to specify,
each having membership as provided in sub-section (2).

(2) Each Functional Board constituted by the State
Government under sub-section (1) shall consist of a Chairman and
such other members (not exceeding five) as may be appointed by
the State Government. At least two of the members shall be
persons who have special knowledge and experience of the subject
to be dealt with by the Functional Board.

(3) The State Government may, if it thinks fit in public
interest so to do, terminate the appointment of Chairman or any
member of any Functional Board constituted under sub-section (1)
or reconstitute the same at any time.
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(4) Each Functional Board shall, in respect of the
subjects on areas within its purview, -

(a) plan, identify projects and schemes, initiate
surveys and conduct investigations (either by
itself or engaging other agencies as appropriate)
and prepare programmers and proposals for
investment purposes for the consideration of the
Authority, indicating the authorities and agencies
to be entrusted with the execution thereof;

(b) advise the Authority, Executive Committee or the
Ajmer Development Commissioner;

(c) implement any project or scheme, entrusted to it
by the Authority or Executive Committee; and

(d) exercise such other powers and perform such
other functions and duties as may be delegated to
it by the Authority or as may be assigned to it by
the Executive Committee or the Ajmer
Development Commissioner from time to time.

15. Meetings of the Functional Board.- (1) All Functional
Boards constituted under this Chapter shall meet at such place and
at such time as may be determined by its Chairman and shall
observe such rules of procedure in regard to the transaction of
business at its meeting as may be determined by regulations.

(2) The members of the Functional Boards may be paid
such allowances for meeting the personal expenditure in attending
meeting and for attending to any other work of the Board, as may
be prescribed.

CHAPTER- 1V
Powers and Functions of the Authority
16. Functions of the Authority.- The main object of the
Authority shall be to secure the integrated development of the Ajmer
Region and for that purpose the functions of the Authority shall be:-
(a) urban planning including the preparation of Master
Development Plan and Zonal Development Plans
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and carrying out surveys for the purpose and also
making alterations therein as may be deemed
necessary;

formulation and sanction of the projects and
schemes for the development of the Ajmer Region
or any part thereof;

execution of projects and schemes directly by itself
or through a local authority or any other agency;

to make recommendations to the State Government
on any matter or proposal requiring action by the
State Government, Central Government, any local
authority or any other authority for overall
development of the Ajmer Region;

participation with any other authority for the
development of the Ajmer Region;

co-ordinating execution of projects or schemes for
the development of the Ajmer Region;

supervision or otherwise ensuring adequate
supervision over the planning and execution of any
project or scheme, the expenses of which, in whole
or in part are to be met from the Ajmer Region
Development Fund;

preparing schemes and advising the concerned
authorities, departments and agencies in
formulating and undertaking schemes for
development of  agriculture, horticulture,
floriculture, forestry, dairy development, transport,
communication, schooling, cultural activities,
sports, medicare, tourism entertainment and similar
other activities;

execution of projects and schemes on the directions
of the State Government;

undertaking housing activity in Ajmer Region:
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Provided that the delineation of responsibility for housing

between Rajasthan Housing Board and the Authority will be made

by the State Government effective from the date to be fixed by it;

(k)

)

to acquire, hold, manage and dispose of property,
movable or immovable, as it may deem necessary;
to enter into contracts and agreements or
arrangements with any person or organisation as the
Authority may deem necessary for performing its
functions;

(m)to prepare Master Plan for traffic control and

(n)

(o)

(p)

(@

(r)

management, devise policy and programmes of
action for smooth flow of traffic and matters
connected therewith;

to perform functions designated by the State
Government in the areas of urban renewal,
environment and  ecology, transport and
communication, water energy resource management
directly or through its Functional Board or other
departments/agencies as the State Government may
specify;

regulating the posting of bills, advertisement
hoardings, signpost and name boards in Ajmer
Region or in any part thereof as specified by the
Authority;

regulating the erection or re-erection of buildings
and projections, making material alterations therein
and providing for open spaces in Ajmer Region or
in any part thereof as specified by the Authority;
removing obstructions and encroachments upon
public streets, open spaces and properties vesting in
the Government or the Authority;

to do all such other acts and things which may be
necessary for, or incidental or conducive to, any
matters which arise on account of its activity and
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which are necessary for furtherance of the objects
for which the Authority is established; and

(s) to perform any other functions that the State
Government may designate in furtherance of the
objectives of this Act.

17. No other authority or person to undertake certain
development without permission of the Authority.-(1) Notwithstanding
anything contained in any law for the time being in force, except
with the previous permission of the Authority, no authority or
person shall undertake any development within the Ajmer Region
of the type as the Authority may from time to time specify, by
notification published in the Official Gazette, and which is likely
to adversely affect the overall development of the Ajmer Region.

(2) Any authority or person desiring to undertake
development referred to in sub-section (1) shall apply in writing to
the Authority for permission to undertake such development:

Provided that such person may apply for such permission
through the concerned local authority and such local authority shall
forward his application to the Authority with its recommendations,
if any.

(3) The Authority shall, after making such enquiry as it
deems necessary and within sixty days from the receipt of an
application under sub-section (2), grant such permission without
any conditions or with such conditions as it may deem fit to
impose or refuse to grant such permission. If such permission is
not granted or refused within sixty days as aforesaid, the applicant
may, by a written communication presented in person or through
his authorised representative to the Secretary of the Authority or
any other officer nominated by him in this behalf, call the attention
of the Authority to the omission or neglect in granting or refusing
permission, and if such omission or neglect continues for a further
period of thirty days from the receipt of such communication, the
Authority shall be deemed to have permitted the proposed
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development and such development may be proceeded within the
manner specified in the application:

Provided that nothing herein contained shall be construed
to authorise any person to act in contravention of any provision of
this Act or the rules, regulations or order made thereunder, relating
to any matters other than the requirement of obtaining permission
of the Authority before undertaking or carrying out any
improvement under this Act.

(4) Any authority or person aggrieved by the decision of
the Authority under sub-section (3), may, within thirty days, appeal
against such decision to the State Government whose decision
shall be final:

Provided that where the aggrieved authority submitting
such appeal is under the administrative control of the Central
Government the appeal shall be decided by the State Government
after consultation with the Central Government.

(5) In case any person or authority does anything contrary
to the decision given under this section, the Authority shall have
power to pull down, demolish or remove any development
undertaken contrary to such decision and recover the cost of such
pulling down, demolition or removal from the person or authority
concerned.

18. Powers of the Authority to give directions.{1) Notwithstanding
anything contained in any other law for the time being in force, the
Authority may give such directions to any local authority or other
authority or person, with regard to the implementation of any
project or scheme financed under section 16, as it thinks fit and
any such local authority or other authority or person shall be bound
to comply with such directions.

(2) Where any direction is given to any local authority,
other authority or person under sub-section (1), such authority or
person may, within fifteen days from the date of receipt of such
direction, appeal to the State Government against such direction,
and the decision of the State Government thereon shall be final.
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(3) The authority shall so exercise the powers of
supervision referred to in clause (g) of sub- section (1) of section
16, as may be necessary to ensure that each project or scheme is
executed in the interest of the overall development of the Ajmer
Region and in accordance with any plan, project or scheme duly
approved under any law for the time being in force or by the State
Government.

19. Power of the Authority to require local authority to
assume responsibilities in certain cases.- (1) Where any
amenities are provided by the Authority, the Authority may assume
responsibility for the maintenance of the amenities which have
been provided by it or may require the local authority or any other
authority, within whose jurisdiction the area so developed is
situated, to assume such responsibility.

(2) The Authority, may also require the local authority or
any other authority to make provision for such other amenities as
may be specified by it and which have not been provided by the
Authority, on such terms and conditions as may be agreed upon
and where terms and conditions cannot be agreed upon, on such
terms and conditions as may be specified by the State Government
in consultation with the local authority or any other authority, as
the case may be, and the Authority.

20. Power of the Authority to execute any plan.- (1) Where
the Authority is satisfied that any direction given by it under sub-
section (1) of section 18 with regard to any project or scheme has
not been carried out by the local authority or other authority or
person referred to therein, within the time specified in the
direction, or that any such authority or person is unable to fully
implement any project or scheme undertaken by it for the
development of any part of the Ajmer Region, the Authority may,
with the sanction of the State Government, itself undertakes any
works and incur any expenditure for the execution of such projects
or implementation of such schemes as the case may be.
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(2) The Authority may also undertake any works in the
Ajmer Region in accordance with the Master Development Plan or
the Zonal Development Plan or any other project or scheme, as the
case may be, as may be directed by the State Government and may
incur such expenditure as may be necessary for the execution of
such work. Such direction may be issued to the Authority only
where in the opinion of the State Government -

(a) there is no other suitable authority to undertake such
work; or

(b) where there is such an authority but it is unwilling
or unable to undertake such work; or

(c) where the Authority has specifically requested the
State Government to entrust such work to it.

(3) Where any work is undertaken by the Authority under
sub-section (1), it shall be deemed to have, for the purpose of the
execution of such work, all the powers which may be exercised by
or under any law for the time being in force by the local authority
or other authority or person referred to in sub-section (1).

(4) The Authority may, for the purpose of sub-sections (1)
and (2), undertake the survey of any area within the Ajmer Region
and for that purpose it shall be lawful for any member, officer or
servant of the Authority-

(a) to enter in or upon any land to take level of such
land ;

(b) to dig or bore into the sub-soil ;

(c) to mark levels and boundaries by placing marks and
cutting trenches ; and

(d) where otherwise the survey cannot be completed or
levels and boundaries can not be marked, to cut
down and clear away any fence or jungle :

Provided that, before entering upon any land, the Authority
shall give notice of its intention to do so in such manner as may be
specified in the regulations.
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CHAPTER- V

Master Development Plan and Zonal Development Plans

21. Civic Survey and preparation of Master Development
Plan.- (1) The Authority, with a view to securing planned
integrated development and use of land, shall carryout a civic
survey of and prepare a Master Development Plan for Ajmer
Region.

(2) The Master Development Plan shall precisely define the
quality of life that a citizen of Ajmer Region could desirably be
expected to lead in (i) medium range perspective of the year 2025
A.D. (ii) long term perspective of the year 2028 A.D. and
thereafter, and (iii) such other intermediate stages, as the State
Government may direct, balanced and time targeted development
to sub-serve the needs of the growing city of Ajmer and other areas
of Ajmer Region, the network of public utilities, civic amenities,
community facilities, housing, communications and transport, the
projects or schemes for conservation and development of natural
resources and such other matters as are likely to have a bearing on
the integrated development of the Ajmer Region and in particular
may provide for-

(1) transport and communications such as roads,
high-ways, railways, canals, international airports,
air cargo complexes and bus service, including
their development;

(i) water supply, drainage, sewerage, sewage
disposal and other public utilities, amenities and
services, including electricity and gas;

(ii1) preservation, conservation and development of
areas of natural scenery, city forests, wild life,
natural resources and landscaping;

(iv) preservation of objects, features, structures or
places of historical, natural, architectural or
scientific interest and educational value;
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(v) prevention of erosion, provision for afforestation
or reforestation, improvement of water front
areas, rivers, nallahs, lakes and tanks;

(vi) irrigation, water supply and hydroelectric works,
flood control and prevention of water and air
pollution;

(vii) educational and medical facilities;

(viii) district  business centres, other shopping
complexes, export oriented industrial areas and
clearing houses, permanent exhibition centres,
cattle fairs and markets;

(ix) games and sports complexes worthy of holding
international events;

(x)amusement parks including disney land, style
complexes, safari parks and other gardens and
parks, picnic centres and day amusement
including artificial lakes and water reservoirs;

(xi) cultural complexes including theatres, cinemas,
rangmanch, studios, recreation centres, conference
hall complexes, concert halls, town halls and
auditoria;

(xii) tourist complexes including hotels and motels, car
hiring services, organised tours and treks ;

(xiii) development of satellite towns in Ajmer Region
and their appropriate integration with the City of
Ajmer including development of new townships;

(xiv) allocation of land for different uses, general
distribution and general location of land and the
extent to which the land may be used as
residential, commercial, industrial, agricultural or
as forests or for mineral exploitation or for other
purposes;

(xv) reservation of areas for open spaces, gardens,
recreation centres, zoological gardens, nature-
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reserves, animal sanctuaries, dairies and health
resorts and other purposes;

(xvi) the relocation of the population or industry from
over populated and industrially congested areas
and indicating the density of population or the
concentration of industry to be allowed in any
area of Ajmer Region;

(xvii) housing including rural housing;

(xviii)filling up or reclamation of low lying, swampy or
unhealthy areas or levelling up of lands;

(xix) redevelopment and improvement of existing
builtup areas;

(xx) planning standards and zoning regulations for
different zones including development of "abadi";
and

(xxi) planning for Ajmer Region for management of
urban growth and all matters connected therewith
and other matters as are consistent with the
objective of this Act.

(3) The Master Development Plan may also define the
various zones into which the Ajmer Region shall be divided for the
purposes of development and indicate the manner in which the
development is to be carried out and the land in each zone is
proposed to be used (whether by the carrying out therein
development or otherwise) and the stages by which any such
development shall be carried out and shall serve as a basic pattern
of frame work within which the Zonal Development Plan of the
various zones may be prepared :

Provided that the Authority may, if it so considers
necessary in the public interest, alter the area of any zone.

22. Zonal Development Plan.- (1) Simultaneously with the
preparation of the Master Development Plan or as soon as may be
thereafter, the Authority shall proceed with the preparation of a
Zonal Development Plan for each of the Zone into which the
Ajmer Region may be divided.
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(2) A Zonal Development Plan may-

(a) contain the provision for the developmental
activities to be carried out as mentioned in sub-
section (2) of section 21 ;

(b) contain a site plan for the development of the zone
and show the approximate locations and extents of
land uses proposed in the zone for such things as
public buildings and other public works and
utilities, roads, housing, recreation, industry,
business, markets, schools, hospitals, public and
private open spaces and other categories of public
and private uses ;

(c) specify the standards of population density and
building density;

(d) show every area in the zone which may, in the
opinion of the Authority, be required or declared
for development or redevelopment ; and

(e) in particular, contain provisions regarding all or
any of the following matters, namely :-

(1) the division of any site into plots for the
erection of building ;

(i1) the allotment or reservation of land for roads,
open spaces, gardens, recreation grounds,
schools, markets and other public purposes ;

(ii1)) the development of any area into a township
or colony and the restrictions and conditions
subject to which such development may be
undertaken or carried out ;

(iv) the erection of buildings on any site and the
restrictions and conditions in regard to the
open space to be maintained in or around
buildings and height and character of
buildings;

(v) the alignment of buildings on any site;
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(vi) the architectural features of the elevation or
frontage of any building to be erected on any
site ;

(vii) the number of residential buildings which may
be erected on any plot or site ;

(viii) the amenities to be provided in relation to any
site or buildings on such site whether before or
after the erection of building and the person or
authority by whom or at whose expense such
amenities are to be provided ;

(ix) the prohibitions or restrictions regarding
erection of shops, workshops, warehouses or
factories or buildings of a specified architectural
feature or buildings designed for particular
purposes in the locality ;

(x) the maintenance of walls, fences, hedges or any
other structural or architectural construction and
the height at which they shall be maintained ;

(xi) the restrictions regarding the use of any site for
purposes other than erection of buildings ; and

(xii) any other matter which is necessary for the
proper development of the zone or any area
thereof according to plan and for preventing
buildings being erected haphazardly in such
zone or area.

23. Procedure to be followed in the preparation and
sanction of Plan.- (1) Before preparing any Plan finally the
Authority shall prepare a Plan in draft and publish it by making a
copy thereof available for inspection and publishing a notice in
such form and manner as may be determined by regulations
inviting objections and suggestions from any person with respect
to the draft Plan before such date as may be specified in the notice.

(2) The Authority, shall also give reasonable opportunity to
every local authority within whose local limits any land touched by
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the Plan is situated, to make any representation with respect to the
Plan.

(3) After considering all objections, suggestions and
representations that may have been received by the Authority, the
Authority shall finally sanction the Plan.

(4) Provisions may be made by regulations with respect to
the form and content of a Plan and with respect to the procedure to
be followed and any other matter, in connection with the preparation
and sanction of such Plan.

(5) Notwithstanding anything contained in sub-sections (1)
to (4), the procedure as laid down in the said sub-sections shall not
be required to be followed in case the development of any project
or scheme or any improvement thereof, in any zone is to be carried
out on any land vested in the Authority.

24. Date of operation of Plan.- Immediately after a Plan
has been sanctioned by the Authority, it shall publish in such
manner as may be determined by regulations a notice stating that a
Plan has been approved and naming a place where a copy of the
Plan may be inspected at all reasonable hours and upon the date of
the first publication of the aforesaid notice, the Plan shall come
into operation.

25. Subsequent modification of Plans.- (1) At any time
after a Plan has come into operation according to provisions of
section 24, the Authority may make any modification to the Plan as
it thinks fit, the modification, which in its opinion, does not affect
material alterations in the character of the Plan and which does not
relate to the extent of land uses or the standards of population
density.

(2) The Authority with the approval of the State
Government may make any other modifications into the plan in
order to promote planned development of any part of the Ajmer
Region in more efficient manner.

(3) The Authority or the Municipal Corporation, Ajmer,
Municipal Council Kishangarh and Municipal Board Pushkar or
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any other body or Committee, as may be authorised by the State
Government in this behalf, may, in order to promote planned
development of any part of the Ajmer Region in more efficient
manner, make such modifications in land use of the Plan for such
area, as may be specified by the State Government by notification
in the Official Gazette.

(4) Before making any modification to the Plan, the
Authority, Municipal Corporation, Ajmer, Municipal Council
Kishangarh and Municipal Board Pushkar or any other body or
Committee, as the case may be, shall publish a notice, in such form
and manner as may be determined by regulation inviting objections
before such date as may be specified in the notice and shall
consider all objections and suggestions that may be received by the
Authority, Municipal Corporation, Ajmer, Municipal Council
Kishangarh and Municipal Board Pushkar or any other body or
Committee, as the case may be.

(5) Every modification made under the provisions of this
section shall be published and the modification shall come into
operation either on the date of publication or on such date as the
Authority, Municipal Corporation, Ajmer, Municipal Council
Kishangarh and Municipal Board Pushkar or any other body or
Committee, as the case may be, may fix by notice published in the
Official Gazette whereupon the modified Plan shall come into
operation to all intents and for all purposes of this Act.

(6) Upon coming into operation of any modified Plan, any
reference in any other section except in the foregoing sections of
this Chapter, to the Master Development Plan or to the Zonal
Development Plan shall be construed as a reference to the Master
Development Plan or as the case may be to a Zonal Development
Plan as modified under the provisions of this section.

26. Implementation of Plan.- As soon as may be, on the
coming into operation of any plan, the Authority shall take such
action for implementation of the Plan as may be deemed necessary
subject to the provisions of this Act.
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27. Plans prepared prior to this Act deemed to have been
prepared under this Act.- Any Master Plan or a Zonal Plan
prepared under the provisions of any other law in force prior to the
commencement of this Act shall be deemed to have been prepared
under the provision of this Act, to which the provisions of the
foregoing sections relating to the sanction, modification and
operation of a Master Plan/Master Development Plan shall mutatis
mutandis apply :

Provided that any Master Plan or Zonal Plan sanctioned for
the urban area of Ajmer under any other provisions of law shall
cease to operate as soon as a Plan is sanctioned under the
provisions of this Act.

28. Review of Plan.- Notwithstanding anytime contained in
this Act, if the State Government or the Authority at any time
within ten years from the date on which a Plan comes into
operation under this Act is of the opinion that the revision of such
Plan is necessary, the State Government may direct the Authority
to revise, or the Authority may on its own motion undertake
revision of, such Plan after carrying out if necessary fresh civic
survey and preparing an existing and use map of the Ajmer Region
and thereupon the foregoing provisions of this Chapter shall, so far
as they can be made applicable, apply to the revision of such Plan
as those provisions apply in relation to the preparation, publication
and sanction of a Plan.

CHAPTER- VI
Control of Development and use of Land included in Plans
29. Declaration of Development Areas.- (1) As soon as may
be after a plan comes into operation as provided in section 24, the
Authority may, by notification in the Official Gazette, declare any
area in Ajmer Region to be a development area for the purposes of
this Act.
(2) Save as otherwise provided in this Act the Authority
shall not undertake or carry out any development of land in any
area which is not a development area.
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(3) On or after the date on which notification under sub-

section (1) is published in the Official Gazette, no person shall

institute or change the use of any land or carry out any

development of land within the jurisdiction of the Authority or

Municipal Corporation, Ajmer, Municipal Council Kishangarh or

Municipal Board Pushkar without their respective permission

except the breaking open of any public street for which the

previous permission of the Ajmer Traffic Control Board shall be

obtained:

Provided that, no such permission shall be necessary -

(1)

(ii)

(iii)

(iv)

v)

(vi)

for carrying out works for the maintenance,
improvement or other alteration of any building,
being works which affect only the interior of the
building or which do not materially affect the
external appearance thereof;

the carrying out of works in compliance with any
order or direction made by any authority under
any law for the time being in force;

the carrying out of works by any authority in
exercise of its powers under any law for the time
being in force;

for the carrying out by the Central or the State
Government or any local authority of any works-

(a) required for the maintenance or improvement of

a highway, road or public street, being works
carried out on land within the boundaries of
such highway, road or public street;

(b) for the purpose of inspecting, repairing or

renewing any drains, sewers, mains, pipes,
cable, telephone or other apparatus;
for the excavation (including wells) made in the
ordinary course of agricultural operation;
for the construction of a road intended to give
access to land solely for agricultural purposes;
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(vii) for normal use of land which has been used
temporarily for other purpose;

(viii) in case of land, normally used for one purpose and
occasionally used for any other purpose, for the
use of land for that other purpose on occasion; and

(ix) for use, for any purpose incidental to the use of a
building for human habitation of any other
building or land attached to such building.

30. Power of revocation and modification of
permission for development.- (1) If it appears to the Authority
that it is expedient, having regard to the Plan prepared or under
preparation, that any permission to develop land granted under this
Act or any other law should be revoked or modified, the Authority
may after giving the person concerned an opportunity of being
heard against such revocation or modification, by order, revoke or
modify the permission to such extent as appears to it to be
necessary :

Provided that -

(a) where the development relates to the carrying out
of any building or other operation, no such order
shall affect such of the operations as have been
previously carried out or shall be passed after these
operations have substantially progressed or have
been completed ;

(b) where the development relates to a change of use of
land, no such order shall be passed at any time after
the change has taken place:

Provided further that where the revocation or modification
of the permission is necessary in public interest, the provisions of
the first proviso shall not apply.

(2) Where permission is revoked or modified by an
order made under sub-section (1) and any owner claims within the
time and in the manner prescribed, compensation for the
expenditure incurred in carrying out the development in
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accordance with such permission which has been rendered abortive
by the revocation or modification, the Authority shall, after giving
the owner reasonable opportunity of being heard by the office,
appointed by it in this behalf and after considering his report assess
and offer reasonable compensation to the owner.

(3) If the owner does not accept the compensation and
gives notice within thirty days of his refusal to accept, the
Authority shall refer the matter for the adjudication of the Tribunal
and the decision of the Tribunal shall be final and be binding on
the owner and the Authority.

31. Penalty for unauthorised development for use
otherwise than in conformity with the Plan.- (1) Any person
who, whether at his own instance or at the instance of any other
person commences, undertakes or carries out development or
institutes or changes the use of any land -

(a) without permission required under this Act; or
(b) which is not in accordance with any permission
granted or in contravention of any condition subject
to which such permission has been granted; or
(c) after the permission for development has been duly
revoked; or
(d) in contravention of any permission which has been
duly modified,
shall, on conviction, be punished with fine which may extend to
five thousand rupees and in the case of a continuing offence with a
further fine which may extend to one hundred rupees for every day
during which the offence continues after conviction for the first
commission of the offence.

(2) Any person who continues to use or allows the use of
any land or building in contravention of the provisions of a Plan
without being allowed to do so under section 17, or where the
continuance of such use has been allowed under that section
continues such use after the period for which the use has been
allowed, or without complying with the terms and conditions under
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which the continuance of such use is allowed, shall, on conviction,
be punished with fine which may extend to ten thousand rupees;
and in the case of a continuing offence with a further fine which
may extend to five hundred rupees for every day during which
such offence continues after conviction for the first commission of
the offence.

32. Power to require removal of unauthorised
development.- (1) Where any development of land has been
carried out as indicated in sub-section (1) of section 31, the
Authority may, subject to the provisions of this section, within ten
years of such development, serve on the owner a notice requiring
him within such period, being not exceeding one month, as may be
specified therein after the service of the notice, to take such steps
as may be specified in the notice-

(a) in cases specified in clause (a) or (c) of sub-section
(1) of section 31 to restore the land to its condition
existing before the said development took place;

(b) in cases specified in clause (b) or (d) of sub-section
(1) of section 31 to secure compliance with the
conditions or with the permission as modified :

Provided that where the notice requires the discontinuance
of any use of land, the Authority shall serve a notice on the
occupier also.

(2) In particular, such notice may, for purposes of sub-
section (1), require -

(i) the demolition or alteration of any building or
works;

(i1) the carrying out on land of any building or other
operations; or

(ii1) the discontinuance of any use of land.

(3) Any person aggrieved by such notice may, within
the period specified in the notice and in the manner determined by
regulations, apply for permission under section 17 for retention on
the land, of any building or works or for the continuance of any use
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of the land, to which the notice relates and pending the final
determination or withdrawal of the application, the mere notice
itself shall not affect the retention of buildings or works or the
continuance of such use.

(4) The foregoing provisions of this Chapter shall, so
far as may be applicable, apply to an application made under sub-
section (3).

(5) If the permission applied for is granted, the notice
shall stand withdrawn; but if the permission applied for is not
granted, the notice shall stand or if such permission is granted for
the retention only of some buildings or works or for the
continuance of use of only a part of the land, the notice shall stand
withdrawn as respects such buildings or works or such part of the
land, but shall stand as respects other buildings or works or other
parts of the land, as the case may be, and thereupon the owner shall
be required to take steps specified in the notice under sub-section
(1) as respects such other buildings, works or part of the land.

(6) If within the period specified in the notice or within
the same period after the disposal of the application under sub-
section (4), the notice or so much of it as stands in not complied
with, the Authority may -

(a) prosecute the owner for not complying with the
notice and where the notice requires the
discontinuance of any use of land, any other person
also who uses the land or causes or permits the land
to be used in contravention of the notice; and

(b) where the notice requires the demolition or
alteration of any building or works or carrying out
of any building or other operations, itself cause the
restoration of the land to its condition before the
development took place and secure compliance with
the conditions of the permission or with the
permission as modified by taking such steps as the
Authority may consider necessary including
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demolition or alteration of any building or works or
carrying out of any building or other operation and
recover the amount of any expenses incurred by it
in this behalf from the owner as arrears of land
revenue.

(7) Any person prosecuted under clause (a) of sub-section
(6) shall, on conviction, be punished with fine which may extend
to five thousand rupees and in the case of a continuing offence,
with a further fine which may extend to five hundred rupees for
every day during which such offence continues after conviction for
the first commission of the offence.

33. Power to stop unauthorised development.- (1) Where
any development of land as indicated in sub-section (1) of section
31 is being carried out but has not been completed, the Authority
may serve on the owner and the person carrying out the
development, a notice requiring the development of land to be
discontinued from the time of the service of the notice, and
thereupon, the provisions of sub-sections (3),(4),(5) and (6) of
section 32 shall, so far as may be applicable, apply in relation to
such notice, as they apply in relation to notice under section 32.

(2) Any person, who continues to carry out the
development of land, whether for himself or on behalf of the owner
or any other person, after such notice has been served shall, on
conviction, be punished with fine which may extend to five
thousand rupees and when the non compliance is a continuing one,
with a further fine which may extend to five hundred rupees for
every day after the date of the service of the notice during which
the non compliance has continued or continues.

(3) Notwithstanding anything contained in this chapter,
where any person continues to carry out unauthorised development
after receiving a notice under sub-section (1), the Authority or any
officer authorised by it in this behalf, shall, in addition to any
prosecution or other proceedings or action that may be initiated
under this Act, have the power to require any Police Officer to



129

remove the person by whom the erection of the building has been
continued and all his assistants and workmen from the place of the
unauthorised development within such time as may be specified in
the requisition and such Police Officer shall comply with the
requisition accordingly. In addition to such removal of persons the
Authority may also confiscate such construction materials, tools,
etc. which such person was using for unauthorised development.
After a requisition order under sub-section (3) has been complied
with, any person or his assistants and workmen subsequently
continuing unauthorised development shall, on conviction, be
punishable under section 66 of this Act, in addition to the action
under sub-section (3).

(4) No compensation shall be claimed by any person for
any damage which he may sustain in consequence of the
discontinuation of the unauthorised development under this Act.

34. Composition of unauthorised development.-
Notwithstanding anything hereinbefore contained in this chapter,
where any person has carried out any development of a permanent
nature or has changed the use of land-

(a) without permission required under this Act, or
(b) which is not in accordance with any permission
granted or is in contravention of any conditions
subject to which any permission has been granted, or
(c) in contravention of any permission granted or duly
modified,
such development or change of use of land may be compounded by
the Authority on such terms and on payment of such fees and
charges, as may be prescribed by the State Government from time
to time.

35. Removal or discontinuance of unauthorised
temporary development summarily.- (1) Notwithstanding
anything hereinbefore contained in this chapter, where any person
has carried out any development of a temporary nature
unauthorisedly as indicated in sub-section (1) of section 31, the
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Authority may, by an order in writing, direct that person to remove
any structure or work erected or discontinue the use of land made,
unauthorisedly as aforesaid within fifteen days of the receipt of the
order and thereafter, if the person does not comply with the order
within the said period, the Authority or any officer authorised by it
in this behalf may get such work summarily removed or get such
use summarily discontinued without any notice as directed in the
order and any development unauthorisedly made again shall
similarly be summarily removed or discontinued without making
any order as aforesaid:

Provided that standing crops shall not be summarily
removed and reasonable period not exceeding six months shall be
allowed to the person concerned by the Authority for the crop to be
cut and gathered.

(2) The decision of the Authority on the question of what
is development of a temporary nature shall be final.

36. Power to require removal of authorised
development or use. (1) If it appears to the Authority that it is
expedient in the interest of proper planning of its areas (including
the interest of amenities) having regard to the Plan prepared-

(a) that any use of land should be discontinued ; or

(b) that any conditions should be imposed on the
continuance thereof; or

(c) that any building or works should be altered or
removed.

(2) The Authority may, by notice served on the owner,-

(i) require the discontinuance of that use; or

(i) impose such conditions as may be specified in the
notice on the continuance thereof; or

(ii1) require such steps as may be specified in the notice
to be taken for the alteration or removal of any
building or works, as the case may be, within such
period, being not less than one month, as may be
specified therein, after the service of the notice.
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(2) Any person aggrieved by such notice may, within the
said period and in the manner prescribed, appeal to the Tribunal.

(3) On receipt of an appeal under sub-section (2), the
Tribunal may, after giving a reasonable opportunity of being heard
to the appellant and the Authority, dismiss the appeal or allow the
appeal by quashing or varying the notice as it may think fit.

(4) If any person -

(1) who has suffered damage in consequence of the
compliance with the notice by the depreciation on
any interest in the land to which he is entitled or by
being disturbed in his enjoyment of the land or
otherwise; or

(i1) who has carried out any works in compliance with
the notice claims from the Authority, within the
time and in the manner prescribed, compensation in
respect of that damage, or of any expenses
reasonably incurred by him for complying with the
notice, then the provisions of sub-sections (2) and
(3) of section 30 shall apply in relation to such
claim as those provision apply to claims for
compensation under those provisions.

37. Sanction for sub-division of plot or layout of private
street.- (1) Every person who intends to sub-divide his land or his
plot or make or layout a private street on such land or plot on or
after the date of the publication of the draft plan under section 23
shall submit the intended lay out plan for such purpose together
with such particulars and such fees, as may be determined by
regulations or by Government orders, to the Authority for sanction.

(2) The Authority may, within the period specified in

the regulations, sanction such plan either without modifications or
subject to such modifications or conditions as it considers
expedient or may refuse to give sanction, if the Authority is of
opinion that such division or laying out of street is not in any way
consistent with the proposal of the plan.
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(3) No compensation shall be payable for the refusal of
a sanction or for the imposition of modifications or conditions in
the sanction.

(4) If any person does any work in contravention of
sub-section (1), or in contravention of the modifications or
conditions given under sub-section (2), or inspite of refusal of
sanction under the said sub-section (2), the Authority may direct
such person by notice in writing to stop any work in progress and
after making an inquiry in the manner determined by regulations
remove or pull down any work or restore the land to its original
condition.

38. Recovery of expenses incurred.- Any expenses
incurred by the Authority under sections 32,33,35,36 and 37 shall
be a sum due to the Authority under this Act from the person in
default or the owner of the land or plot and shall be recovered as
arrears of land revenue.

CHAPTER- VII
Projects and Schemes
39. Making and contents of Projects and Schemes.- (1)
Subject to the provisions of this Act or any other law for the time
being in force, the Authority for the purpose of implementing the
proposals in any plan may make such projects and schemes for the
integrated development of Ajmer Region or any part thereof, as
may be considered necessary.
(2) A project or scheme may make provisions for all or
any of the following matters, namely: -
(1) any of the matters specified in sections 21 and 22;
(i) acquisition, development, reservation and sale or
leasing of land for purpose of public utilities such
as road, streets, open spaces, parks, gardens,
recreation and playgrounds, hospitals,
dispensaries, educational institutions, green belts,
dairies, housing development, development of



(iii)

(iv)

v)

(vi)

(vii)
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markets, shopping  centres, commercial
complexes, cultural centres, administrative
centres, transport facilities and public purposes of
all kinds;

acquisition, laying out or relaying out of land
either vacant or already built upon, rebuilding or
relocating areas which have been badly laid out or
which have development or degenerated into a
slum or kachhi basti, the filling up or reclamation
of laying, swampy or unhealthy areas or levelling
up of land;

acquisition and development of areas for
commercial, industrial, transportation, agricultural
mandies and other similar purposes ;

acquisition of land and its development for the
purpose of laying out or remodelling of roads and
streets pattern, layout of new streets or roads,
construction, diversion, extension, alteration,
improvement and closing up of streets and roads
and discontinuance of communications ;
reconstruction of plots for the purpose of
buildings, roads, drainage inclusive of sewerage,
surface or sub-soil drainage, sewerage disposal
and other similar amenities ;

the construction, alteration and removal of
buildings, bridges and other structures ;

(viii) lighting and water supply ;

(ix)

)

the preservation of objects of historical or national
interest or natural beauty and of buildings actually
used for religious purposes;

the reservation of land in any scheme to such
extent as may be provided by regulations for the
purpose of providing housing accommodation to
the members of Scheduled Castes, Scheduled



(xi)

(xii)
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Tribes, backward classes and weaker sections of
the society ;
the imposition of conditions and restrictions in
regard to the open space to be maintained around
buildings, the percentage of building area for a
plot, the number, size, height and character of
building allowed in specified areas the purpose to
which buildings or specified areas may or may not
be appropriated, the sub-division of plots, the
discontinuance of objectionable uses of lands in
any area in specified periods, parking space and
loading and unloading space for any building and
the sizes or locations of projections advertisement
signs and hoardings ;
the suspension, so far as may be necessary, for the
proper carrying out of the schemes, of any rule,
bye-law, regulation, notification or order made or
issued under any law for the time being in force
which the legislature of the State is competent to
make:

Provided that any suspension under this clause

shall cease to provide operate in the event of the

withdrawal of the scheme or on the coming into force of

the final scheme;

(xiii) any other work of a nature such as would bring about

environmental improvements which may be taken up
by the Authority and all such other matters not
inconsistent with the objects of this Act.

(3) The draft project or scheme shall contain the following

particulars, namely: -

(a)

(b)

the area, ownership and tenure of each original
plot;

the particulars of land allotted or reserved under
clause (ii) of sub-section (2) with a general
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indications of the uses to which such land is to be
put and the terms and conditions subject to which
such land is to be put to such uses ;

(c) the extent to which it is proposed to alter the
boundaries of original plots ;

(d) the estimate of the net cost of the scheme to be
borne by the appropriate authority ;

(e) a full description of all the details of the scheme
under sub-section (2) as may be applicable ;

(f) the laying out or relaying out of land either vacant
or already built upon ;

(g) the filling up or reclamation of low laying,
swampy or unhealthy areas or levelling up of
land; and

(h) any other particulars as may be determined by
regulations.

40. Preparation of Projects and Schemes.- (1) The
Authority may, by resolution, declare its intention to prepare a
project or scheme as provided in section 39 in any development
area.

(2) Not later than thirty days from the date of such
declaration of intention to make such project or scheme, the
Authority shall publish the declaration in the Official Gazette and
in such other manner as may be determined by regulations.

(3) Not later than two years from the date of
publication of the declaration under sub-section (2) the Authority
shall prepare a project or scheme in draft form and publish it in
such form and manner as may be determined by regulations
together with a notice inviting objections and suggestions from any
person with respect to the said draft project or scheme before such
date as may be specified therein, such date being not earlier than
thirty days from the date of publication of such notice.

(4) The Authority shall consider all the objections and
suggestions as may be received within the period specified in the
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notice under sub-section (3) and shall, after giving a reasonable
opportunity to such persons affected thereby as are desirous of
being heard, approve the draft project or scheme as published or
make such modifications, as it may deem fit.

(5) Immediately after a project or scheme is approved
under sub-section (4), with or without modifications, the Authority
shall publish in the Official Gazette and in such other manner as
may determined by regulations a final project or scheme and
specify the date on which it shall come into operation.

(6) Notwithstanding anything contained in the
foregoing sub-sections, the procedure as laid down therein shall
not be required to be followed in case the project or scheme is to
be carried out on any land vested in the Authority and no
demolition of any building or removal of persons living thereat is
involved in its execution.

41. Restrictions on use and development of land after
declaration of a Scheme.- (1) On or after the date on which a draft
scheme is published under section 40, no person shall, within the
area included in the project or scheme, institute or change the use
of any land or building or carry out any development unless such
person has applied for and obtained the necessary permission for
doing so from the Authority in accordance with the regulations
made in this behalf :

Provided that it shall be lawful for any person to undertake
such development within the village abadi limits in accordance
with the permission granted by the local panchayat so far as such
permission is consistent with such draft scheme or schemes.

(2) The provisions of Chapter-VI shall be applicable
mutatis mutandis for the project or scheme approved under sub-
section (4) of section 40.

42. Lapse of Scheme.- If the Authority fails to implement
the project of scheme approved under sub-section (4) of section 40
within a period of five years from the date of publication thereof
under sub-section (5) of section 40, it shall, on the expiration of the
said period of five years, lapse.
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43. Modification or withdrawal of Project or Scheme.-
(1) The Authority after making such inquiry as it may deem fit,
may, if it is of the opinion that it is necessary or expedient so to do,
by notification published in the Official Gazette, declare that the
project or scheme approved under sub-section (4) of section 40 is
withdrawn and upon such declaration no further proceedings shall
be taken in regard to such project or scheme.

(2) If the Authority, after approval of any project or
scheme under sub-section (4) of section 40 at any time, considers it
necessary to make certain modifications therein, which in its
opinion do not effect material alteration in the character of the
project and scheme, may make suitable modifications.

44. Saving to any Project or Scheme.- Notwithstanding
anything contained in any provision of this Act or in any plan
sanctioned under it, the Authority shall be at liberty to make and
carry out any project or scheme not covered by the said plan in the
opinion of the Authority, it is necessary to do so or expedient in
public interest, and the said plan shall be deemed to be modified to
that extent.

CHAPTER- VIII
Acquisition and Disposal of Land

45. Power to purchase or lease by agreement.- The
Authority may enter into an agreement with any person for the
purchase, leasing or exchange by the Authority from such person
of any land, which the Authority is authorised to acquire, or any
interest in such land.

46. Power of State Government to acquire land.-
Where, on any representation from the Authority, it appears to the
State Government that in order to enable the Authority to perform
any of its functions or to discharge any of its duties or to exercise
any of its powers or to carry out any of its projects or schemes or
development Programmes, it is necessary that any land in any part
of the Ajmer Region should be acquired, the State Government
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may acquire the land under and in accordance with the provisions
of the Land Acquisition Act, 1894 (Central Act No. 1 of 1894).

47.  Possession to be made available to the
Authority.- Where any land is taken in possession of the State
Government shall make that land available to the Authority for the
purpose of performing its functions, discharging its duties and
exercising its powers.

48. Land to vest in the Authority and its disposal.- (1)
Notwithstanding anything contained in the Rajasthan Land
Revenue Act, 1956 (Act No. 15 of 1956), the land as defined in
section 103 of that Act, excluding land referred to in sub-clause (ii)
of clause (a) of the said section and nazul land placed at the
disposal of a local authority under section 102 A of that Act in
Ajmer Region, shall, immediately after establishment of the
Authority under section 3 of this Act, be deemed to have been
placed at the disposal of and vested in the Authority which shall
take over such land for and on behalf of the State Government and
may use the same for the purposes of this Act and may dispose of
the same by way of allotment, regularisation or auction subject to
such conditions and restrictions as the State Government may,
from time to time, lay down and in such manner, as it may, from
time to time, prescribe :

Provided that the Authority may dispose of any such land-

(a) without undertaking or carrying out any
development thereon; or
(b) after undertaking or carrying out such
development as it thinks fit, to such person, in
such manner and subject to such covenants and
conditions, as it may consider expedient to impose
for securing development according to plan.
(2) No development of any land shall be undertaken or
carried out except by or under the control and supervision of the
Authority.
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(3) If any land vested in the Authority is required at any
time by the Municipal Corporation, Ajmer, Municipal Council
Kishangarh or Municipal Board Pushkar for carrying out its
functions or by the State Government for any other purpose, the
State Government may, by notification in the Official Gazette,
place such land at the disposal of the Municipal Corporation,
Ajmer, Municipal Council Kishangarh, Municipal Board Pushkar
or any Department of the State Government, as the case may be, on
such terms and conditions as may be deemed fit.

(4) All lands acquired by the Authority, or by the State
Government and transferred to the Authority, shall be disposed of
by the Authority in the same manner as may be prescribed for land
in sub-section (1).

49. Allotment, regularisation etc. of certain lands.- (1)
Any land deemed to have been placed at the disposal of the
Authority under section 90-A of the Rajasthan Land Revenue Act,
1956 (Act No.15 of 1956) shall be available for allotment or
regularization by the Authority to the person or persons, as the case
may be, specified in that section subject to the terms and
conditions prescribed, and on payment to the Authority of the
urban assessment or premium or both leviable and recoverable,
under that section.

(2) The charges realised under sub-section (1) shall be
credited to the Consolidated Fund of the State and to the fund of
the Authority as may be determined by the State Government.

50. Transfer to be on free hold or lease hold basis.- (1)
Every transfer of land under section 48 or section 49 shall be either
on free hold basis or on lease hold basis.

(2) Any land sold, allotted, regularized or otherwise
transferred on lease hold basis may be converted in free hold basis
subject to such terms and conditions, and on payment of such
conversion charges, as may be prescribed.

Explanation.- For the purposes of this section, "free hold"
means tenure in perpetuity with right of inheritance and alienation.
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CHAPTER- IX
Finance, Budget and Accounts

51. Funds of the Authority.- (1) There shall be a fund for
the Authority to be called "The Ajmer Region Development Fund"
(hereinafter referred to as "Fund"), to which shall be credited all
moneys received by the Authority, including -

(a)

(b)

(c)

(d)

(e)

(H
(2

(h)

such amount of contribution to be made by the State
Government yearly or in such instalments in each
vear as it may determine in accordance with the
schemes included in the State Plan and under
appropriation duly made in this behalf, which
contribution shall be utilised by the Authority for
the development of Ajmer Region,

contribution to be made by the State Government in
the first instance of a sum equivalent to rupees one
crore toward a revolving fund to be established by
the Authority;

such other moneys as may be paid to the Authority
by the State Government, Central Government or
any other authority or agency by way of grants,
loans, advances or otherwise;

50% share of the proceeds of tax recovered on land
and buildings situated within the Ajmer Region in
accordance with the provisions of the Rajasthan
Lands and Buildings Tax Act, 1964 (Act No. 18 of
1964) ;

income derived from premium on second and
subsequent sale of vacant land ;

income from levy on vacant land ;

all fees, costs and charges received by the Authority
under this Act or any other law for the time being in
force ;

all moneys received by the Authority from the
disposal of land, building and other property,
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movable and immovable and other transactions,
including lease money, urban assessment,
development charges and other similar charges
recovered from plot holders,

(1) all moneys borrowed by the Authority including
loans to be raised from the financing institutions,

(G) all moneys received by the Authority by way of rents
and profits or in any other manner or from any
other source ; and

(k) all donations to be received by the Authority.

(2) The Authority may keep in current or deposit
account with any Scheduled Bank or any Co-operative or other
Bank approved by the State Government in this behalf, such sum of
money out of its Fund as may be determined by the Authority and
any money in excess of the said sum shall be invested in such
manner as may be determined by regulations.

(3)  Such accounts shall be operated upon by the Ajmer
Development Commissioner or by such other officer of the
Authority as may be authorised by it by regulations made in this
behalf.

52. Loans Fund.- (1) As a part of the Fund, the Authority
shall establish in distinct Bank accounts a Loans Fund for the
purpose of (a) receiving all moneys borrowed by it including all
repayments of loan instalments together with payment of interest
made by the borrower on loans, (b) providing all moneys to be
made available by the Authority as loans or advances to local
authorities and other authorities or persons, (c) repayment of loans
raised by the Authority for the purposes of this Act, and (d)
expenditure on projects and schemes.

(2) All matters connected with the Loans Fund shall be
governed by the regulations made in this behalf.

53. Reserve and other Funds.- (1) The Authority shall
make provisions for a reserve fund and may provide for other
specially denominated funds, as it deems fit.



142

(2) The management of the funds referred to in sub-section
(1), the sums to be transferred from time to time to the credit
thereof, and the application of money comprised therein, shall be
determined by the Authority.

54. Application of Funds, etc..- All property, funds and
other assets vesting in the Authority shall be held and applied by it
for the purposes and subject to the provisions of this Act.

55. Power of the Authority to borrow.- The Authority
may, with the previous approval of the State Government, borrow
any money for carrying out the purpose of this Act or for servicing
any loan obtained by it, at such rates and on such conditions as the
State Government may determine at the time money is borrowed.

56. Power of the Authority to finance Project and
Schemes and impose conditions therefor.- The Authority shall
be competent to give grants, advances or loans to, or to share
expenses with, any local authority or other authority in Ajmer
Region, or any Government Department or any person, for any of
the purposes of section 16 and notwithstanding anything contained
in any law for the time being in force, it shall be lawful for such
local authority, other authority, Government Department or any
person to accept such grants, advances or loans or share in the
expenses, subject to such terms and conditions as the Authority
may, from time to time, in consultation with such local authority,
other authority, Government Department or any person, as the case
may be, specify.

57. State guarantee to loans taken or given by the
Authority.- The State Government may guarantee repayment of
the principal of, and interest on, any loan raised or given by the
Authority or transferred to it, for the purposes of this Act, subject
to such conditions as the State Government may think fit to
impose.

58. Accounts and Audit.- (1) The Authority shall keep
accounts in such form and in such manner, as it may, by
regulations made in this behalf, determine.
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(2) The Accounts of the Authority shall be subject to
audit by the Examiner, Local Fund Audit in accordance with the
provisions of the Rajasthan Local Fund Audit Act, 1954 (Act No.
XXVII of 1954).

(3) The Authority shall pay from the Fund such charges
for the audit, as may be prescribed.

59. Budget.- (1) The Director, Finance of the Authority
shall prepare, every year, in such form and at such time as may be
determined by regulations, an annual budget estimate in respect of
the financial year next ensuing, showing the estimated receipts and
disbursements of the Authority to the Ajmer Development
Commissioner who shall after making such modifications as he
deems fit, submit it to the Authority for approval.

(2) The Ajmer Development Commissioner shall forward
to the State Government copies of the budget approved by the
Authority.

60. Annual Report.- The Authority shall prepare after the
end of each year (ending on the 31st day of March), a report of its
activities during the previous year and submit it to the State
Government before the 30th day of September. The State
Government shall cause to be laid on the table of the House of the
State Legislature such annual report including the statement of
accounts.

CHAPTER- X
Powers to Levy Certain Charges
61. Power to levy certain charges.- The Authority shall
levy at such rate and from such date as the State Government may
direct by notification in the Official Gazette, and in such manner as
may be prescribed by the State Government in his behalf, the
following charges, namely: -
(a) a premium on second or subsequent sale of vacant land
in Ajmer Region;
(b) an annual levy on vacant land in Ajmer Region; and
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(c) conversion charges for conversion of the use of land
from residential purpose to commercial or any other
purpose.

Explanation.- The expression "vacant land" used in this
Chapter shall mean all land allotted or sold by the State
Government, the Authority, or any local authority on lease hold
basis or land owned or held otherwise and on which no building
has been constructed or if any building has been constructed, the
covered area is less than 1/5th of the total area of the land.

62. Urban assessment (ground rent) to be credited to the
fund of the Authority.- (1) The Authority shall recover the urban
assessment or ground rent from the plot holders on the land or plot
sold on lease hold basis by the State Government or the Authority
or any local authority at such rates, and in such manner as may be
prescribed.

(2) The urban assessment or ground rent recovered under
sub-section (1) shall be deposited in the Fund of the Authority.

63. Authority may charge fee for certain licences or
permission.- When any license is granted by the Authority under
this Act or when any permission is given by it for any of the
purposes of this Act, the Authority may charge a fee for such
license or permission as may be determined by regulations.

CHAPTER- XI
Prosecutions, Suits and Powers of Police
64. Penalty for unauthorised obstruction.- Whoever -

(i) obstructs the entry of any person empowered under
section 80 to enter into or upon any land or building
in any part of the Ajmer Region for the purposes
mentioned in that section ; or

(i) molests such persons as aforesaid after such entry ;
or

(ii1) resists, obstructs or molests any member or
employee of the Authority or any employee of the
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Government in the exercise of any power conferred
on, or in the discharge of any duty imposed upon,
or in the performance of any function entrusted to,
the Authority or the Government or such member,
or employee of the Authority or any employee of
the Government ; or

(iv) obstructs or molests any person with whom the

Authority or the Government or an officer of the
Government has entered into a contract or obstructs
or molests a servant of the Authority, who may be
lawfully engaged in doing anything, in connection
with the discharge of the duties or performances of
the functions of the Authority or of the Government
or of an officer appointed by it under this Act,

shall be punishable with fine which may extend to one thousand

rupees or with imprisonment for a term which may extend to six

months or with both.

65. Penalty for removing fence, etc. set up for the

purpose of carrying out any work.- If any person without lawful

authority -

(a)

(b)

(c)

removes any fence, or any timber used for
propping or supporting any building, wall or other
things, or extinguishes any light set up at any
place where the surface of street or other ground
has been opened or broken up by the Authority for
the purpose of carrying out any work authorised
under this Act; or

removes any mark set up for the purpose of
indicating any level or direction necessary to the
execution of any work authorised under this Act;
or

infringes any order given or removes any bar,
chain or post fixed by the Authority for the



146

purpose of closing any street to traffic, during the

course of execution of any work under this Act,
he shall be punishable with fine which may extend to one thousand
rupees.

66. Penalty for disobedience of requisition and
furnishing false information, etc..- Whoever -

(a) wilfully or without any reasonable excuse disobeys
any requisition or other lawful order or direction
issued under or in pursuance of any of the
provisions of this Act; or

(b) being required under any of the provisions of this
Act to make any return or to furnish any
information, makes a false return or furnishes false
information,

shall be punishable with fine which may extend to three thousand
rupees or with imprisonment for a term which may extend to three
months or with both.

67. Encroachment or obstruction upon public land.- (1)
Whoever makes any encroachment in any land or space not being
private property, whether such land or space belongs to or vests in
the Authority or not, except steps over drain in any public street,
shall, on conviction, be punished with simple imprisonment which
shall not be less than one month but which may extend to two
years and with fine which may extend to twenty thousand rupees:

Provided that the court may for any adequate or special
reason to be mentioned in the judgment impose a sentence of
imprisonment for a term of less than one month.

(2) Whoever makes any obstruction in any land or space
not being private property, whether such land or space belongs to
or vests in the Authority or not, except steps over drain in any
public street, shall, on conviction, be punished with simple
imprisonment which may extend to one month or with fine which
may extend to two thousand rupees or with both.
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(3) The Authority or any officer authorised by it in this
behalf shall have power to remove any such obstruction or
encroachment and the expenses of such removal shall be paid by
the person who had caused the said obstruction or encroachment.

(4) Whoever not being duly authorised in that behalf
removes earth, sand or other material from any land or space as
aforesaid shall be punished on conviction with imprisonment
which may extend to six months or with fine which may extend to
ten thousand rupees or with both.

(5) Notwithstanding anything contained in the
foregoing provisions, the Authority or the officer authorised by it
in this behalf shall, in addition to the action taken as provided in
this section, also have power to seize or attach any property found
on the land or space referred to in this section or, as the case may
be attached to such land or space or permanently fastened to
anything attached to such land or space.

(6) Where any property is seized or attached by an
officer authorised by the Authority, he shall immediately make a
report of such seizure or attachment to the Authority.

(7) The Authority may make such orders as it thinks fit
for the proper custody of the property seized or attached, pending
the conclusion of confiscation proceedings, and if the property is
subject to speedy and natural decay, or it is otherwise expedient so
to do, the Authority may order it to be sold or otherwise disposed
of.

(8) Where any property is sold as aforesaid, the sale
proceeds thereof after deduction of the expenses of any such sale
or other incidental expenses relating thereto, shall, -

(a) where no order of confiscation is ultimately passed
by the Authority; or
(b) where an order passed in appeal so requires,
be paid to the owner thereof or the person from whom it is seized.

(9) Where any property is seized or attached under sub-

section (5), the Authority may order confiscation of such property.
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(10) No order for confiscation of a property shall be
made under sub-section (9) unless the owner of such property or
the person from whom it is seized or attached is given-

(a) anotice in writing, informing him of the grounds on
which it is proposed to confiscate the property;

(b) an opportunity of making a representation in writing
within such reasonable time as may be specified in
the notice against the grounds of confiscation ; and

(c) a reasonable opportunity of being heard in the
matter.

(11) The order of any confiscation under this section
shall not prevent the infliction of any punishment to which the
person affected thereby is liable under this Act.

(12) Whenever any property is seized or attached
pending confiscation under this section, the Authority or the
Tribunal constituted under section 77 of this Act shall have, and
notwithstanding anything to the contrary contained in any other
law for the time being in force, any court, other tribunal or other
authority shall not have, jurisdiction to make orders with regard to
the possession, delivery, disposal, release or distribution of such
property.

(13) Where any person is prosecuted of an offence under
sub-section (1) or sub-section (2), the burden of proving that he has
not committed the offence shall be on him.

(14) Whoever, being an employee of the Authority,
specifically entrusted with the duty to stop or prevent the
encroachment or obstruction punishable under this section, wilfully or
knowingly neglects or deliberately omits to stop or prevent such
encroachment or obstruction, shall, on conviction, be punished with
simple imprisonment for a term which may extend to one month or
with fine which may extend to one thousand rupees or with both :

Provided that no court shall take cognizance against

such employee for the offence punishable under this sub-section
except with the previous sanction of the Authority.
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(15) No investigation of an offence under this section
shall be made by an officer not below the rank of a Deputy
Superintendent of Police.

68. General provision for punishment of offences.-
Whoever contravenes any of the provisions of this Act or of any
rule or regulations made or does anything against any plan, project,
or scheme sanctioned thereunder shall, if no other penalty is
provided for such contravention, be punishable -

(a) for the first offence, with fine which may extend to

one thousand rupees ; and

(b) for a second or any subsequent offence with fine

which shall not be less than two hundred fifty rupees
and not more than five thousand rupees.

69. Offence by companies.- (1) If the person committing
an offence under this Act is a company, every person, who at the
time the offence was committed was incharge of, and was
responsible to the company for the conduct of the business of the
company as well as the company, shall be deemed to be guilty of
the offence and shall be liable to be proceeded against and
punished accordingly :

Provided that nothing contained in this sub-section shall
render any such person liable to any punishment provided in this
Act, if he proves that the offence was committed without his
knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section
(1), where an offence under this Act has been committed by a
company and it is proved that the offence has been committed with
the consent or connivance or, is attributable to any neglect on the
part of any Director, Manager, Secretary or other officer of the
company, such Director, Manager, Secretary or other officer shall
be liable to be proceeded against and punished accordingly.
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Explanation.- For the purposes of this section, —

(a) "company" means a body corporate and includes a
firm or other association of individuals; and

(b) "director" in relation to a firm means a partner in
the firm.

70. Cognizance of offences.- No court shall take
cognizance of any offence punishable under this Act or any rule or
regulation or order made thereunder except upon a complaint in
writing of the facts constituting such offence made by the
Authority or by a person expressly authorised in this behalf by the
Authority:

Provided that any person, whose right to enjoyment of his
own property is adversely affected by any unauthorised
development as indicated in sub-section (1) of section 31, may also
file a complaint in the like manner against such person or persons
who may have undertaken the said unauthorised development:

Provided further that the Authority shall also be given due
notice of such proceedings and if the Authority removes the cause
for action within a reasonable period, the proceedings in the Court
shall abate, without prejudice to any other action or proceedings
that the Authority has initiated or may initiate thereafter.

71. Fine when realised to be paid to the Authority.- All
fines realised in connection with prosecution under this Act shall
be paid to the Authority.

72. Power of the Authority as to legal matters.- The
Authority may,-

(a) institute, defend or withdraw from any legal proceeding;

(b) compound any offence against this Act ; and

(c) admit, compromise or withdraw any claim made in any

legal proceeding or otherwise:

Provided that no withdrawal from prosecution for an
offence under this Act shall be made except with the permission of
the court.
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73. Immunity to Authority.- No suit, prosecution or other
legal proceeding shall be maintainable against the Authority or any
person acting under the direction of the Authority or the Chairman,
member or any officer or servant of the Authority, Executive
Committee, other committees, any Functional Board or any body
thereof in respect of anything lawfully and in good faith and with
due care and attention done under this Act.

74. Notice of suit against Authority.- (1) No suit shall be
instituted against the Authority or any member thereof or any of its
officers or other employees or any person acting under the
directions of the Authority or any member or any officer or other
employee of the Executive Committee, any Functional Board,
Tribunal, any Committee or any body thereof, in respect of any
Act done or purporting to have been done in pursuance of this Act
or any order, rule or regulation made thereunder till the expiration
of two months from the date on which notice in writing has been
left at the office or place of abode of the persons to be sued and
unless such notice states explicitly the cause of action, the nature
of relief sought, the amount of compensation claimed and the name
and place of residence of the intending plaintiff and unless the
plaint contains a statement that such notice has been left or
delivered.

(2) No suit such as is described in sub-section (1) shall,
unless it is a suit for recovery of immovable property or for a
declaration of title thereto, be instituted after the expiry of one year
from the date on which the cause of action arises.

(3) Nothing contained in sub-section (1) shall be deemed
to apply to a suit in which the only relief claimed is an injunction
of which the object would be defeated by giving of the notice or
the postponement of the institution of the suit.

75. Mode of proof of record.- A copy of any receipt,
application, plan, notice, order, entry in a register of other
document in the possession of the Authority shall, if duly certified
by the legal keeper thereof, or the Ajmer Development
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Commissioner or any person authorised by him in this behalf, be
received as prima facie evidence of the entry or document and
shall be admitted as evidence of the matters and transaction therein
recorded in every case where, and to the same extent as, the
original entry or document would, if produced, have been
admissible to prove such matter.

76. Restriction on the summoning of servants of
Authority to produce documents.- No member or officer or
servant of the Authority shall in any legal proceeding to which the
Authority is not a party be required to produce any register or
document the contents of which can be proved under the preceding
section by a certified copy, or to appear as a witness to prove the
matter and transaction recorded therein unless by order of the court
made for special cause.

CHAPTER - XII
Miscellaneous
77. Constitution of Tribunal.- (1)The State Government
shall, by notification in the Official Gazette, constitute a Tribunal
for the purposes of this Act.

(2) The Tribunal shall consist of one person who shall be
an officer of the State Government and shall be paid such salary
and allowances as may be determined by the State Government.

(3) The State Government may, to assist the Tribunal,
direct the Authority to appoint such number of servants and of
such cadre as may be deemed necessary.

(4) The expenses of the Tribunal shall be borne by the
Authority.

(5) The procedure to be followed by the Tribunal in
deciding the appeals or disputes referred to it under this Act shall
be such as may be prescribed.

(6) The Tribunal shall have the same powers as are
vested in a civil court under the Code of Civil Procedure, 1908
(Central Act No. 5 of 1908) in respect of hearing and deciding of
an appeal or any dispute referred to it.
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(7) Except as otherwise provided, any dispute arising
out of any provision of this Act may be referred to the Tribunal by
the Authority. The decision of the Tribunal shall be final and
binding on all the parties thereto.

(8) Except as otherwise provided,-

(a) any person aggrieved by an order or notice of the
Authority may file an appeal in the Tribunal
within thirty days of the communication of such
order or notice to him; and

(b) any person aggrieved by any threatened act or
injury from the Authority affecting his rights may
refer the dispute to the Tribunal within thirty days
of the communication or knowledge of such
threatened act or injury,

and the decision of the Tribunal shall be final.

78. Constitution of Settlement Committee.- (1) The State
Government may, by notification in the Official Gazette, constitute a
Settlement Committee consisting of a Chairman and such other
members, as it may deem fit, to resolve the disputes between the
Authority and other persons and such Committee shall undertake to
resolve the dispute whenever so requested by the concerned person.

(2) The Settlement Committee shall have such powers
and follow such procedure as may be prescribed by the State
Government.

(3) Any Committee already constituted for this purpose
shall be deemed to have been constituted under this Act.

(4) The decision given by such Committee shall be
binding on the Authority.

79. Recovery of moneys due to the Authority as arrears
of land revenue.- Where any sum (not being rent payable in
respect of any premises of the Authority) payable to the Authority,
whether under any agreement, express or implied or otherwise,
howsoever, is not paid on or before the due date-

(a) and the claim is not disputed, the Ajmer
Development Commissioner or any officer
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authorised by him in this behalf shall send to the
District Collector a certificate under his hand
indicating therein the sum which is due to the
Authority or is claimed by the Authority, as the
case may be, and thereupon, the District Collector
shall recover the sum due to be claimed as arrears
of land revenue;

(b) and the claim is disputed, it shall be referred to the

Tribunal which shall, after making such inquiry as
it thinks fit and after giving to the person by
whom the sum is alleged to be payable a
reasonable opportunity of being heard, decide the
question and communicate forthwith its decision
to the Authority. Any person aggrieved by the
decision of the Tribunal may, within thirty days
from the date of such decision, appeal to the
Board of Revenue. The decision of the Board of
Revenue shall be final and shall not be called in
question in any Court. Thereupon the Collector
shall recover the sum determined to be due as
arrears of land revenue.

80. Power of entry.- (1) The Chairman and members of

Authority, the Executive Committee, any other Committee, any

Functional Board or any body thereof, the Ajmer Development

Commissioner and officers and servants of the Authority

authorized by him in this behalf with or without assistants or

workmen, enter into or upon any land or building for the purposes

of -

(a)

(b)

(©)
(d)

making any enquiry, inspection, measurement or
survey or taking levels of such land or building;
examining works under construction and
ascertaining the course of sewers and drains;
digging or boring into the sub-soil;

setting out boundaries and intended lines of
works;
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(¢) making such lines, boundaries and lines by
placing mark and cutting trenches;

(f) ascertaining whether any land is being or has been
developed in contravention of any plan or without
the permission or in contravention of any
condition subject to which such permission has
been granted under this Act; or

(g) doing any other thing necessary for the efficient
administration of this Act:

Provided that -

(1)

(i)

(iii)

no such entry shall be made except between the hours
of sunrise and sunset and without giving reasonable
notice at least of twenty-four hours to the occupier, or
if there be no occupier, to the owner of the land or
building;

sufficient notice shall in every instance be given, even
when any premises may otherwise be entered without
notice, to enable the inmates of any apartment
appropriated to females to remove to some part of the
premises where their privacy need not be disturbed;
and

due regard shall always be had, so far as may be
compatible with the exigencies of the purposes for
which the entry is made, to the social and religious
usages of the occupants of the premises entered.

(2) It shall be lawful for any person authorised under sub-

section (1) to make an entry for the purpose of inspection or search

to open or cause to be opened a door, gate or other barrier, -

(a) if he considers the opening thereof necessary for
the purpose of such entry, inspection or search;
and

(b) if the owner or occupier is absent or, being
present, refuses to open such door, gate or barrier.
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81. Service of notice under this Act.- (1) All documents
which expression shall include, notice and orders required by this
Act or any rule or regulation made thereunder to be served upon
any person, shall, save as otherwise provided in this Act, or rule or
regulation made thereunder, be deemed to be duly served,-

(a) where such document is to be served on a department,
local authority, railway, company, society or any other
body of persons whether incorporated or not, if the
document is addressed to the head of the department,
General Manager of the Railway, Secretary or
principal officer of the local authority, company,
society or any such other body at its principal, branch,
local or registered office, as the case may be, and is
either —

(1) sent by registered post to such office; or

(i1) delivered at such office; or

(b) where the person to be served is a partner in a firm, if

the document is addressed to the partnership firm at its
principal place of business, identifying it by the name
or style under which its business is carried on and is
either-

(1) sent by registered post; or

(i1) delivered at the said place of business; or

(c) in any other case, if such document is addressed to the

person to be served and —

(1) 1is given or tendered to him, or

(i1) if such person cannot be found, is affixed on some
conspicuous part of his last known place of
residence or business, or is given or tendered to
some adult member of his family or is affixed on
some conspicuous part of the land or building to
which it relates, or

(ii1) is sent by registered post to the person.
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(2) Any document which is required or authorised to be
served on the owner or occupier of any land or building may be
addressed "the owner" or "the occupier", as the case may be, of
that land or building (naming or describing that land or building),
without further name or description and shall be deemed to be duly
served, —

(a) if the document so addressed is sent or delivered in
accordance with clause (c) of sub-section (1), or

(b) if the document so addressed or a copy thereof so
addressed is delivered to some person on the land
or building.

(3) Where a document is served on a partnership firm in
accordance with this section, the document shall be deemed to be
served on each partner.

(4) For the purpose of enabling any document to be
served on the owner of any property, the Ajmer Development
Commissioner or any other officer authorised by him in this
behalf, may, by notice in writing, require the occupier, if any, of
the property to state the name and address of the owner thereof.

(5) Where an attempt to serve a document on any person
in the manner indicated in the foregoing provisions of this section
has failed it shall be deemed to be an effective service of the
document on such person if the notice of the document to be
served is published in some prominent daily local Hindi
newspaper.

82. Officers and other employees of the Authority to be
public servants.— Every officer and other employees of the
Authority and every member of the Authority, Executive
Committee, other committees, Functional Board and other bodies
constituted under this Act, shall be deemed to be a public servant
within the meaning of section 21 of the Indian Penal Code, 1860
(Central Act No. 45 of 1860).

83. Lump sum contribution by the Authority in lieu of
taxes levied by local authorities.- (1) Subject to rules, if any, that
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may be made under this Act, and regard being had to the fact that
the Authority itself provides in the areas within the jurisdiction of
any local authority all or any of the amenities which the local
authority provides, then the Authority shall not be liable to pay the
taxes including property taxes, if any, but it shall be lawful for the
local authority to arrive at an agreement with the Authority, with
the prior sanction of the State Government, to receive a lump sum
contribution from the Authority in lieu of all or any of the taxes
levied or services rendered by the local authority.

(2) Where no such agreement as is referred to in sub-
section (1) can be reached, the matter may be referred to the State
Government and the State Government may, after giving to the
local authority and the Authority a reasonable opportunity of being
heard, decide the amount of such contribution. The decision of the
State Government shall be binding on both parties.

84. Deduction from salary or wages to meet claims of
the Authority in certain cases.- (1) Any person dealing with the
Authority may execute an agreement in favour of such Authority
providing that his employer shall be competent to deduct from the
salary or wages payable to him by the employer, such amount as
may be specified in the agreement and to pay to the Authority the
amount so deducted in satisfaction of any debt or demand of the
Authority against such person. Such an agreement shall be
accompanied with a consent in writing of the employer.

(2) On the execution of such agreement, the employer
shall, if so required by the authority, by requisition in writing and
so long as the Authority does not intimate that the whole of such
debt or demand has been paid, make the deduction in accordance
with the agreement and pay the amount so deducted to the
Authority as if it were a part of the salary or wages payable by the
employer as required under the Payment of Wages Act, 1936
(Central Act No. 4 of 1936) on the day on which the employer
makes payment.
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(3) If, after the receipt of a requisition made under the
foregoing sub-section, the employer at any time fails to deduct the
amount specified in the requisition from the salary or wages
payable to such person or makes a default in remitting the amount
deducted to the Authority, the employer shall be personally liable
for the payment thereof and the amount shall be recoverable on
behalf of the Authority, from the employer as an arrear of land
revenue.

85. Control by State Government.- (1) The Authority
shall exercise its powers and perform its duties under this Act in
accordance with the policy framed and the guide-lines laid down,
from time to time, by the State Government for development of the
areas in the Ajmer Region.

(2) The Authority shall be bound to comply with such
directions which may be issued, from time to time, by the State
Government for efficient administration of this Act.

(3) If, in connection with the exercise of the powers and
the performance of the duties of the Authority under this Act, any
dispute arises between the Authority and the State Government, the
matter shall be decided by the State Government and its decision
shall be final.

86. Power to transfer.— Any officer or employee of the
Authority may, in accordance with the rules made under section
91, be transferred by the State Government to the Rajasthan
Housing Board or any Urban Improvement Trust or any
Municipality on post carrying pay scale not lower than the pay
scale of the officer or employee to be transferred :

Provided that lien of the officer or employee so transferred
shall remain in the Authority and he shall be considered for further
promotion whenever a consideration for promotion to the higher
post in his cadre is made in the Authority.

87. Power of Authority to call for returns, reports, etc..-
The Authority shall have power to call for any return, statement of
accounts, reports, statistics or other information from and local
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authority or other authority in the Ajmer Region, or from any
person which is required by it in the exercise of its powers and the
performance of its duties under this Act or under any other law for
the time being in force, and such authority or person shall be
bound to furnish such information.

88. Act to override other laws.- The provisions of this Act
shall have effect notwithstanding anything inconsistent therewith
in any other law for the time being in force.

89. Delegation of Powers .-(1) The State Government
may, by notification in the Official Gazette, delegate to any officer
subordinate to it all or any powers conferred on it by or under this
Act, other than the power to make rules.

(2) The Authority may, by a resolution, delegate any of
its powers and functions exercisable by it under this Act or
regulations thereunder, except the power to prepare any Master
Development Plan, Zonal Development Plan or make regulations,
to any officer of the Government, any local authority or other
authority or body functioning in Ajmer Region or the executive
Committee, or any functional Board or Ajmer Development
Commissioner or any officer subordinate to it, subject to such
conditions and restrictions as may be specified in the resolution:

Provided that the delegation of powers and functions under
this sub-section to any officer of the Government, local authority
or other authority or body shall be made with the consent of the
State Government or local authority or other authority or body, as
the case may be.

90. Local Authorities to continue to perform duties.- (1)
Notwithstanding anything contained in this Act, all local
authorities in Ajmer Region shall continue to exercise their
powers, perform their functions and discharge their duties which
may not be inconsistent with any plan, project or scheme of the
Authority.

(2) In the event of failure on the part of any local
authority to carry out any plan, scheme, project or any direction
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given under this Act, the Authority, if it deems fit, for the
development of Ajmer Region, with the sanction of the State
Government and by an order published in the Official Gazette,
may assume any of the powers, functions and duties performed by
any local authority from such date as may be specified in the order
and in that case, such local authority shall, notwithstanding
anything contained in any other law for the time being in force,
cease to exercise such powers, functions and duties from the said
date.

91. Power to make rules.— (1) The State Government may
from time to time make rules for the purpose of carrying out
generally the provisions of this Act and regulating any particular
matter thereunder which requires to be prescribed or in respect of
which rules are required to be or may be made.

(2) All rules made by the State Government under this
Act shall be published in the Official Gazette.

(3) All rules made under this section shall be laid, as soon
as may be after they are so made, before the House of the State
Level Legislature, while it is in session for a period of not less than
fourteen days, which may comprise in one session or in two
successive sessions and, if before the expiry of the session in
which they are so laid or of the session immediately following, the
House of the State Legislature makes any modification in any of
such rules or resolves that any such rule should not be made, such
rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be, so however, that any modification or
annulment shall be without prejudice to the validity of anything
previously done thereunder.

92. Power to make regulations.— (1) The Authority may,
from time to time, make regulations for all or any of the matters to
be provided under this Act by regulations and generally for all
other matters for which provision is, in the opinion of the
Authority, necessary for the exercise of its powers and the
discharge of its functions and duties under this Act.
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(2) No regulation made by the Authority under sub-
section (1) shall take effect unless it is published in the Official
Gazette.

(3) The State Government may, at any time by
notification in the Official Gazette, repeal wholly or in part or
modify any regulation made by the Authority provided that, before
taking any action under this sub-section, the State Government
shall communicate to the Authority the grounds on which it
proposes to do so, fix a reasonable period for the Authority to
show cause against the proposal and consider the explanation and
objections, if any, of the Authority.

(4) The repeal or modification of any regulation shall take
effect from the date of publication of the notification in the Official
Gazette, if no date is therein specified, and shall not affect
anything done or omitted or suffered before such date.

93. Power to remove difficulties .— If any difficulty arises
in giving effect to the provisions of this Act, the State Government
may, as occasion requires, but not later than two years from the
date on which the Authority is established, by order, do anything,
not inconsistent with the objects and purposes of this Act, which
appears to it to be necessary or expedient for the purposes of
removing the difficulty.

94. Dissolution of the Authority .— (1) Where the State
Government is satisfied that the purpose for which the Authority
was established under this Act have been substantially achieved so
as to render the continued existence of the Authority in the opinion
of the State Government is unnecessary, the State Government
may, by notification in the Official Gazette, declare that the
Authority shall be dissolved with effect from such date as may be
specified in the notification and thereupon the Authority shall be
deemed to be dissolved accordingly.

(2) From the said date -

(a) all assets, properties, funds and dues which are
vested in, or realisable by, the Authority shall
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vest in, or be realisable by, the State
Government ;

(b) all land vesting in, belonging to, or placed at the
disposal of, the Authority shall revert to the
State Government ;

(c) all liabilities which are enforceable against the
Authority shall be enforceable against the State
Government ; and

(d) for the purpose of carrying out any development
which has not been fully carried out by the
Authority and for the purpose of realising assets,
properties, funds and dues referred to in clause
(a), the functions of the Authority shall be
discharged by the State Government.

95. Bar of jurisdiction of civil court.- (1) Save as
otherwise provided in this Act, no civil court shall take cognizance
of any matter which is required to be or may be decided by the
Authority,  Executive = Committee, = Ajmer  Development
Commissioner, Functional Board, any body thereof, the Tribunal
or the State Government, under this Act.

(2) Save as otherwise expressly provided in this Act, an
order passed or a direction given by the State Government to the
Authority or an order passed or notice issued by the Authority
under this Act shall be final and shall not be questioned in any suit
or other legal proceeding.

96. Dissolution of the Urban Improvement Trust, Ajmer
and savings.-(1) Notwithstanding anything contained in the
Rajasthan Urban Improvement Act, 1959 (Act No.35 of 1959),
hereinafter referred to as the "said Act" and the rules, regulations
and bye-laws made thereunder, as from the date of the constitution
of the Authority for the Ajmer Region under this Act, hereinafter
referred to as such constitution, -

(a) the urban area of Ajmer shall cease to vest in the

Urban Improvement Trust, Ajmer (hereinafter referred



(b)

(c)

(d)

(e)

®
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to as the Trust ), and the Trust shall cease to exercise
jurisdiction or the function in that area ;

the Trust functioning in the area covered by the urban
area of Ajmer, immediately before such constitution,
shall stand dissolved;

all land, buildings and other immovable properties
(together with all interest of whatever nature and kind
therein) situated in urban area of Ajmer and vested in
the Trust for the purpose of carrying out or
undertaking development or improvement in such
area, immediately before such constitution, shall pass
on to and vest in the Authority so constituted;

all stores, articles or other movable properties
belonging to the Trust held by it for the purpose of
carrying out or undertaking development or
improvement in such area, immediately before such
constitution, shall pass on to and vest in the Authority
so established;

all assessments, valuations, measurements or divisions
made by the Trust immediately before such
constitution in or in connection with such area, shall,
in so far as they are not inconsistent with the
provisions of this Act, continue and be deemed to have
been made under the provisions of this Act unless and
until they are superseded by the any assessment,
valuation, measurement or division made by the
Authority;

all plans, schemes for the development or
improvement of any area declared as the urban area of
Ajmer and prepared under the said Act, shall in so far
as they are not inconsistent with the provisions of this
Act, be deemed to have been prepared under this Act
and any such plan or scheme which was in force
immediately before the commencement of this Act,
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shall continue to be in force so long it is not otherwise
dealt with under this Act ;

all records and papers belonging to the Trust and
relating to the development or improvement of such
area, including the plans and schemes and papers
relating thereto, as are referred to in clause (f) shall
vest in and stand transferred to the Authority ;

every officer or servant serving under the Trust
immediately before such constitution shall, on or from
such constitution, be deemed to have been transferred
temporarily for a period of six months to the Authority
within which period until otherwise extended by it, the
Authority shall, after their screening in such manner as
may be determined by regulations, absorb them in the
service of the Authority on such posts and with such
designations, as the Authority may determine. The
Officer and servants so absorbed in the service of the
Authority may hold office by the same tenure, at the
same remuneration and on the same terms and
conditions of service as they would have held if the
Authority had not been constituted, and shall continue
to so hold unless and until such tenure, remuneration
and terms and conditions are duly altered by the
Authority. Such of the officers and servants who are
not absorbed by the Authority under its service shall
be deemed to be surplus officers and servants of the
Trust and shall be absorbed by the State Government
in the service of any local authority or other authority
as the State Government may deem fit, on such posts,
with such designations on such salary and allowances
and on such terms and conditions of service as may be
prescribed but they shall not be absorbed on posts on
terms, which are less advantageous to them in the
matter of salary and allowances :
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Provided that —

(i)

any service rendered by any officer or servant so
absorbed before such constitution shall be deemed to be
service rendered under the Authority; and

(i1) the surplus officers and servants not so absorbed shall

(1)

W)

(k)

be continued in the service of the Authority and their
salary and allowances shall be paid out of the Funds of
the Authority until they are absorbed by the State
Government, as aforesaid;
anything done or any action taken including any
appointment, delegation, order, scheme, rule, bye-
laws, regulation or form made or notification issued
or permission granted under the said Act, so far as it
is not inconsistent with the provisions of this Act,
shall continue in force and be deemed to have been
done or taken under the provisions of this Act unless
and until it is superseded by anything done or any
action taken under the said provisions;
all debts, obligations and liabilities incurred, all
contracts entered into, all allotments and transfers of
land made and all matters and things engaged to be
done in or as respects the area covered by the urban
area of Ajmer, by, with or for the Trust for such area
shall, immediately before such constitution, be
deemed to have been incurred, entered into, made or
engaged to be done by, with or for the Authority;
notwithstanding anything contained in this Act, the
validity of any declaration of application, publication,
notification, appointment, order, allotment of land,
proposal, award, proceeding, consultation, inquiry,
certification, compromise, sanction, agreement,
notice, approval, decision, dispute, withdrawal of any
legal proceeding, final scheme or act made, held,
issued entered into, given, taken, decided, drawn up,
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or done, before such constitution, by or on behalf of
the Trust, shall be deemed as if they were made, held,
issued, entered into, given, taken, decided, drawn up
or done under this Act by or on behalf of the
Authority;

(I) all compromises, defence or withdrawals, made in or
from any legal proceeding, any offence compounded
or any claim admitted, by or on behalf of the trust
before such Constitution shall be deemed to have
made by or on behalf of the Authority and may be
enforced by or against the Authority as effectively as
they could be enforced by or against the Trust before
such constitution;

(m) all suits, prosecutions and other legal proceedings
instituted by, for, or against the Trust may be
continued or instituted by, for, or against the
Authority;

(n) all properties movable and immovable and all rights,
title and interest in any property vested in the Trust
shall vest in the Authority and all such properties in
possession of the Trust shall be deemed to be in
possession of the Authority;

(o) all rents, fees and other sums of money due to the
Trust shall be deemed to be due to the Authority, and

(p) all sums or charges which the Trust was, immediately
before such constitution, entitled to levy, assess and
recover for or in respect of development or
improvement of any land in the urban area of Ajmer,
may continue to be levied, assessed and recovered by
the Authority under the corresponding provisions of
this Act.

(2) Where any acquisition proceeding have been started
under the provisions of the Rajasthan Urban Improvement Act,
1959 (Act No. 35 of 1959) or under any other law for the time
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being in force for any of the purpose of the Trust, shall be
continued and completed under and in accordance with the
provisions of such laws as aforesaid.

97. Repeal and savings.- (1) The Ajmer Development
Authority Ordinance, 2013(Ordinance No. 20 of 2013) is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the Ajmer Development Authority Ordinance,
2013(Ordinance No. 20 of 2013) shall be deemed to have been
done or taken under this Act.
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SCHEDULE-I
LIST OF CITY, TOWNS AND VILLAGES FALLING IN
AJMER REGION
City
1- Ajmer City vtesj 'kgj
Town
2- Kishangarh fd’kux<+
3- Pushkar iq"d]
Villages Tehsil — Ajmer
4-  Chorasiyawas pkSjfl;kokl
5- Ghughra ?kw?kjk
6-  Lohagal Ykksgkxy
/- Guwaradi xqokjMh
8- Nareli Ukkjsyh
- Rasulpura jlwyiqjk
10- Madarpura Eknkjigjk
11-  Kankerda Bhonabhay dkadjnk
Hkw.kkck;
12-  Thok Teliyan Fkksdrsfy;ku
13-  Nosar ukSlj
14- Kotra dksVMk
15-  Hathikhera gkFkh[ksMk
16- Boraj Kazipura Ckksjkt dkthigjk
17-  Kharekhari [kis[kMh
18-  Ajaysir vt;lj
19-  Thok Maliyan Fkksdekfy;ku
20- Kiranipura fdjkuhiqjk
21- Badlya cM+Y;k
22- Palra Ikkyjk
23- Sedariya ISnfj;k
24-  Parbatpura Ikjcrigjk



Khanpura
Somalpur
Dorai
Badgaun
Hatundi
Khajpura
Makarwali
Tabizi
Gagwana
Kayar
Makhupura
Dumara
Saradhana
Naharpura
Padampura
Chachiyawas
Narwar
Manpura
Bhawani Khera
Kayampura
Chhatri
Chandiyawas
Untra

Gegal
Bubani
Muhami
Ladpura
Bhoodol
Gurdha
Nolkha
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[kkuigjk
Ikseyiqj
nkSjkbZ
cM+xkao
gVqaMh
[kktigjk
ekdM+okyh
Rkchth
Xkxokuk
dk;M+
Ekk[kqigjk
MwekaMk
Lkjk/kuk
Ukkgijigjk
Ikneigjk
pkfp;kokl
ujoj
Ekkuiqgjk
Hkokuh[ksM+k
dk;eiqgjk
NkrM+h
pkafn;kokl
AVM+k
XSXY
Ckwckuh
eqgkeh
ykM+igjk
HkwMksy
Xq<+k
uksy[kk
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Godiyawas
Gudli

Beer

Danta

Jatiya

Balwanta
Lachhipura (lachhipura)
Kaklana
Badiya ka Bada
Dedula
Miyapur

Aamba Maseena (Amamaseena)

elhuk’z
Bhanwta (Bhanwata)
Sarana
Ramner Dhani
Jatli
Aakhri
Danta
Khonda

Villages Tehsil — Pisagan

Kothaj
Kesarpura
Arjunpura Khalsa
Arjunpura Jageer
Shivpura
Makreda
Dodiyana
Nathoothala
Surajkund

xksfM;kokl
Xkwnyh
Ckhj

nkark
tkfV:k
cyoUrk
yPNhiqjk
ddykuk
cfM;k dk ckyk
nsnwyk
fe;kiqj

vkEck elhuk Yavek

Hkakork
Lkjkuk
jkeusj <k.kh
tkVyh
vKk[kjh

nkark
[kksaMk

dksVkt

dsljigjk
vtqZuiqjk [kkylk
vtqZuigjk tkxhj
f'koigjk

edjsMk
MksfM;kuk
ukFkwFkyk
lwjtdq.M
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84-
85-
86-
87-
88-
89-
90-

100-
101-
102-

103-
104-
105-
106-
107-
108-
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Motisar

Villages Tehsil — Nasirabad
Sri Nagar
Hardi
Liri ka Badiya
Kaledi
Rajosi
Chat Sardarpura
Rajgarh

Villages Tehsil — Pushkar
Pushkar
Ganahera
Banseli
Nadaliya
Leela Sevri
Tilora
Chawandiya
Kishanpura
Goyla
Devnagar
Kanas

Hokaran

Villages Tehsil — Kishangarh

Mohanpura
Kishangarh
Kali Doongri
Tonkra
Phaloda

Mandawariya

eksrhlj

Jhuxj

giM+h

Ykhjh dk ckfM+;k
dkysM+h

jktkslh

pkV ljnkjigjk
Jktx<+

iq"dj
xukgsMk
Ckkalsyh
usMfy;k
yhyk IsoM+h
fryksjk
pkof.M;k
fd'kuigjk
xks;yk
NSOUX]
dkul
gksadijka

Ekksguigjk
fd'kux<+
dkyh Mwaxjh
VksadM+k
QykSnk
e.Mkofj;k
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110-
111-
112-
113-
114-
115-
116-
117-
118-
119-
120-
121-

Tolamal
Savantsar

Dhani Rahtoran
Dhani Purohitan
Dhani Deomand
Udaipur Kalan
Udaipur Khurd
Silora
Kachariya
Sargaon

Naya Gaon
Pharasia

Bhojiyawas
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Rkksykeky
Lkkoarlj

<+k.kh jkBksMku
<+k.kh igjksfgrku
<+k.kh nsoeUM
mn;iqgj dyka
mn;iqj [kgqnZ
flyksjk

dkpfj;k

ljixkWo

u;k xkao

ijkfl;k

Hkksft;kokl
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STATEMENT OF OBJECTS AND REASONS

The Ajmer, Kishangarh and Pushkar City and areas
contiguous to it were being progressively developed and populated
and necessity was being increasingly felt for forming these areas
into Ajmer Region and for setting up of an authority for the
purpose of planning, co-ordinating and supervising the proper,
orderly and rapid development of these areas, in which several
Government departments, local authorities and other organisations
were engaged. It was considered expedient to establish a Ajmer
Development Authority and to enable it either itself or through
other authority to formulate and execute plans, projects and
schemes for the development of Ajmer Region so that housing,
community facilities, civil amenities and other infrastructure were
properly created for the population of Ajmer Region in the
perspective of 2028 A.D. and thereafter including the intermediate
stages.

Since the Rajasthan Legislative Assembly was not in
session and the circumstances existed which rendered it necessary
for the Governor of Rajasthan to take immediate action, he,
therefore promulgated the Ajmer Development Authority
Ordinance, 2013(Ordinance No. 20 of 2013) on 8" August 2013
which was published in the Rajasthan Gazette, Extraordinary, Part-
IV (B), dated 12™ August 2013.

The Bill seeks to replace the aforesaid Ordinance.

Hence the Bill.
M FAR Griard,

Minister Incharge.

Hfaure & Ifede 207 & @3 (3)F Iefier wEfdEw UsIuTe
ARear A RAwier

(Ffafef™: dear 9.2(49)faf/2/2013 SR, o= 24.8.2013

gy ifad aiiare, sl & oftfa: fafdse afa, aeeas
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faurer Fa1m, SAR)

HRA & FAYUET & 3Hefede 207 & @Us (3) & & A7
3R faera wifreeoT 3rearcer, 2013 (2013 &7 AT T&AT
20) & yfdeuges A9Ts oA faera giftewor fa93+,2013
H A AU T JA Rty o = fr {wmer Far

gl
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FINANCIAL MEMORANDUM

Clause 51 of the Bill envisages for the contribution of
rupees one crore by the State Government to be credited to the
Ajmer Region Development Fund at first instance and such other
contributions to be made by the State Government yearly or in
such installments as it may determine in accordance with the

schemes included in the State Plan.

M AR Griare,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Clause 91 of the Bill empowers the State Government to
make rules for the purpose of carrying out generally the provisions
of the Bill. Attention is invited particularly to matter specified in
clauses 36, 48, 61, 77 and 81 of the Bill with respect to which the
State Government may make rules.

Clause 92 of the Bill empowers the Ajmer Development
Authority to make regulations for all or any of the matters to be
provided under the Bill by regulations and generally for all other
matter for which provisions is, in the opinion of the Authority,
necessary for the exercise of its powers and the discharge of its
functions and duties under the Bill. Attention is invited particularly
to matters specified in clauses 4, 5, 7, 8, 9, 10, 13, 15, 20, 23, 24,
25, 30, 32, 34, 36, 37, 39, 40, 41, 48, 49, 50, 51, 52, 58, 59, 61, 62,
63, 77, 78, 81, 89, 91 and 96 of the Bill with respect to which the
Authority may make regulations.

The above delegations are of normal character and mainly
relate to the matter of detail.

M FAR Griard,

Minister Incharge.
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I Qe wfereaor {92013
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(Senfe ToreaTe faure @ # Qe fRar smem)

T Qe @

HIA YX JAT 38 fedread! wfdud & ol fAdE
SR STl Tl 3R AsieT & T Feaafedd ddr Hea)
e & fOT JSEr e 390 Head T el 3R 3T
TIAeTT W AR 0 A & o Aot [ aREeaBt qur
AT A fasmifed aar & e & fow wiffeor $r wamEr iR
389 Hefd A &1 3UsY A g [AgTh|

(Sharf TreuTe Ryt wem & qrriRa fRar smem)
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YEIT FAR AT,
faftre afa)

(e FAR ayarer, ysmd #1=)
Bill No. 37 of 2013
THE AJMER DEVELOPMENT AUTHORITY BILL, 2013
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

Bill

for forming Ajmer City and certain contiguous areas into Ajmer
Region, to provide for the establishment of an Authority for the
purposes of planning, co-ordinating and supervising the proper,
orderly and rapid development of the Ajmer Region and of

executing plans, projects and schemes for such development and to
provide for matters connected therewith.

(To be introduced in the Rajasthan Legislative Assembly)

PRADEEP KUMAR SHASTRY,
Special Secretary.

(Shanti Kumar Dhariwal, Minister-Incharge)



